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HIGH COURT OF ANDHRA PRADESH AT AMARAVATI

W.P. (PIL)No.19 of 2023
Between:

Pilli Surendra Babu, S/0.Nagaiah,

Aged about 41 years, Occ: EX.Army, ~ Lo
Social Activist, R/o Kesarapalli Village,

Gannavaram Mandal, Krishna District, Andhra Pradesh,

.....Petitioner
AND
Union of Inda, rep by its
Secretary to government of India,
Rastrapati bhavan, New Delhi and others ...Respondents

COUNTER AFFIDAVIT FILED BY THE RESPONDENTS No.10
I, Shashi Bhushan Kumar, S/o, Late Sri. Ayodhya Prasad, aged about 54
Years, Occ: Principal Secretary to Government, Water Resources Department,
Secretariat, Velagapudi, Amaravati, Guntur.District, Andhra Pradesh, do hereby
sincerely and solemnly affirm and state on oath as follows:
1. Iam the Respondent No.10 herein and as such well acquainted with the
facts of the case.
2. It is submitted that vide order, dated 27.09.2023 the Hon’ble Court was
pleased to direct the respondent herein to submit a detailed report in regards to

reflect whether any illegal excavation has occurred along Polavaran} Canal from

4_———-/

ATTESTOR ' DEPONENT

VIJAYAWADA - AP 'Secretariat.Amaravati.

Principal Secretary to Government .
. Water Resources Department



- be quantified.

3. It is submitted that this respondent has already filed a counter afﬁ&avit and
the same is on record. The present additional report is filed in addition to the
counter affidavit that is already on record. |

4. It is submitted that the part of excavation of the PIPRM Canal from

Km.137.00 to Km.174.00 in United Krishna District is divided as package 6 and

D

KM 137 to KM 176 and extent of illegal activity and removal of gravel, if an'y,‘.

rAN

7. The process of digging of the canal started in the year, 2004 and the same was

. completed in the year, 2016. As per the Detailed Project reporlt (DPR) prepared
by the irrigation departmeﬁt in the year, 2017-2018 it was evaluated that the
excavated spoil is afound 2.18 crore cum for the whole package 6 and 7. The
spoil that was excavated was dufnped on both side of the canal.

5. It is submitted that the process of issuing the permissions for lifting of the
spoil started in the year 2009. .A quantity of 14,12,500 cum of spoi1 was
permitted to be lifted during the period from 2009 to 2013 by private and

- government agencies based on the tender process and SSR rates respectively. An
amount of 7,68,171 cum of spoil was lifted during the said and an amount of
Rs.4.77 crore amount was collected for the same.

6. Itis respectfuliy submitted that, the government vide government memo

No0.28365/m&MI-CA-11/2011, dated 01.06.2012 and Govt Memo No.

| 23398/ M&MI-CA-11/2013, dated 03.12.2013 has issued guidelines for disposing

& <

VIJAYAWADA : 4

'H&Tﬁgiggnzm Principal Sle)c]%)a?y to Iggrnmentl
PIPRMC Divn, No. 5 Water Resources Department

-A.P.~Secretariat,Amaravati.



" of the spoil available on the both sides of the PIPRMC Canal. As per guidelines

framed permissions were granted for lifting an amount of 12,19,157 Cum of

. spoil. Whereas, only a quantity of 8,57,635 cum of spoil was lifted. The
department has received an amount of Rs.4.295 crores from the spoil that was
lifted. A copy of the calculation sheet is filed along with this report.

7. It is submitted that till the year, 2019 there were no inspections conducted
whatsoever to evaluate the spéil available on the canal and there are no records
available evidencing the available quantity of spoil on the PIPRM Canal ﬁll
20i9. For the first time on 30.12.2019, 31.12.2019 and 02.01.2020 a joint

inspection was conducted in the presencé of officers of irrigation department and
mines and geology department. In the inspection between 136.9200 km to
150.150 Kms an amount of 14,00140 Cum of spoil is available on the left bank
canal and 24,61,302 cum of spoil is available on the right bank canal. It is
submitted that from 150.150 km to 156;500 km an amount of 2,58,703 cum of
spoil is available on right bank and 2,45,855 cum of spoil is available bn the left
bank of the canal. Further, during the inspection it is reported that the inspection
for the distance between 156.500 to 165.000 could not be conducted and reasons
were recorded for the same. For the distance between 165.000 km to 169.100 km
it is reported that an amount of 2,17,100 cum of spoil on the left bank and 22,140

cum of spoil on the right bank is available. In total a quantity of 46,05,240 cum

B J—

ATTESTOR | o 'g)EPONEé\IT :
EXECUTIV rincipal Secretary to Government
PSPRMCEDfx,GwSES ~ Water Resources Depariment

VIJAYAWADA A.P. Secrefarizt, Amaravati, 1




EXECUTIVE ENGINEER
PIPRMC Divn. No.6
- VWJAYAWADA 6

- of spoil is available on both sides @m canal from 136.920 km to 176 km. A, .

copy of the details of spoil lifted is filed along with this report.

8. It is submitted that for the estimated quantity of spoil from Km 136.9 fo Km
176 as of the last report dated 02-01-2020 was 46,05,240 cum, of Which ihe
department has issued permissions for lifting a quantity of 10,88,649 cum of
spoil for private works and quantity of 2,94,260 cum of spoil fdr the government
wo.rks. The irrigation departmgnt have reported various instances of illegally
cafrying of the spoil to the police department and Crimes have been registered on
the illggal Iiﬂing of the spoil. After lifting of the said quantity including the theft

~ quantity, a quantity of 35,12,706 cum of spoil is currently available on the

_ground. Further, no lifting of spoil activities are going on as on todéy by .aﬂy
govemmén_t or private agencies. Further, an amount of Rs.18.98 crore is
collectéd from the private agenciés from the permissions granted for lifting of

spoil. Copiés of list of permissions granted to the private agencies for lifting the |

 spoil is filed along with this report.

9. It is submitted that during the year, 2021-22 the respondents herein during

- course of their inspection and vigilance, have come across the action of the third

parties illegally excavating the spoil from the PIPRM Canal and the respondents

_ /.
herein have taken the steps for registration of the FIR in Cr.Nos.236 of 2021,

/ 4
Cr.No.49 of 2021 and 313 of 2022 on the file of the court of the Vijayawada II
/
town Police Station, Cr.No.247 of 2022 on the file of the court of the Gannavaram

ATTESTOR : Principal ngg?ﬂ? &%mment .
.. Water Resources Department

~-A.P. Secretariat, Amaravati.
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P Town Police Station. Copies of the complaiflfs and the FIRs registered are filed
herewith this report.
10. It is submitted that the contention of the petitioner that there is no proper
supervision on the PIPRM canal, that some persons having political power are
doing illegal mining on the bunds of PIPRMC causing heavy damage in Krishna '
and NTR district is not true and the same is denied. It is submitted that the
.department is taking all the necessary effofts and measures for ensuring that the
materials is lifted by the authorized persons only and only after paying the
necessary fess for permissions.
11. It is respéctfully submitted that the Jurisdiction of Executive Engineer,
PIPRM Canal Division No.5, Vijayawada is from Km 133.80 to Km 176.725.
Further it is also submitted that along PIPRMC canal, in the village limits of

Balliparrﬁ, Chikkavaram, Gollanapalli villages of Gannavaram mandal of Krishna

District and Nainavaram, ‘I'adepalli, Kotturu Villages of Vijayawada rural mandal
~ there was no illegal mining being carried out, as alleged by the petitioner.
12. It is submitted that the averments made in para 6.19 of the affidavit and the

photographs attached at page No.55, 56 and 58 contending that there is illegal

Bhuvinandarao @ Kali, Karim Khan, Inkollu Sunil Kumar and they have
eexcavated and transported lakhs of cubic meter of gravel/clay without taking any
permission is false and the same is denied. It is submitted that the chainage of
@/ — ;;6
=
ATTESTOR Principaggggga'%l\gvemment .

Water Resources Department
A.P. Secretariat,Amaravati.
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|
mining in the villages of Nunna and Surampalli Villages by one Buddi
VISAYAWADA b



(8
Surampalh Village starts from 150. 150 Kms to 155.917 Kms. There are 8
'penmssmns granted for lifting a- quantity of 1,58,186 cum on the right bank 12
permissions are granted for lifting a quantity of 1,86,995 cum on the left bank and
| 25,000 cum .of spoil is authorized to be lifted for government department
purposes. |
13. It is submitted that the contention of the petitioner in pafa No.6.19 of the
affidavit énd the photographs at page No.53, 54, 57 stating that there is illegal
miniﬁg at _Ballipaai*u Village of Gannavaram Mandal, Krishna Distriqt by one
'Dandamudi Sai Krishna Chowdhary, Chali\;endra Rama Krishna and transporting
the gravel/clay since two days ahd it still coﬂtinuing, resulting amass wealth to the
ébove persons as well as the officers concerned is not true and the same is denied.
It is submitted that there are 6 permissions granted to individua1§ for lifting the
spoil. The list of the permissions granted in the above-nientiqned .ar'ea. is 'ﬁled
along with this report.
14.- It is submitted that the contention of the petitioner in para 6.19 of the
affidavit and photographs at page No. 60, 61 and 62 stating that one i’othuraju'
- -Madhaw)a, Vyyuru Gopalarao are doing illegal mining in Kothuru Tadepalli villége
of Vijayawada rural mandal, Krishna District is not true and the same 1s deniéd.
| Fint-h'e;' that one Dullipara Purnachandra Rao is doing illegal mining on the bunds
of Polavaram right canal at Jakkampudi, Nynavaram villages of Vijayawada rufal

mandal, NTR district and it is still continuing is not true and the same is denied. It

 ATTESTOR - DEPONENT

EXECUTIVE ENGINEER Principal Secretary fo Government’
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Divn.No

. ® .' is submitted that in the Kothuru Tadepalli, Polavaram right major canal starts from
‘Km 165.00 to km 170.750. It is submitted that there are 16 permissions were
granted for lifting of a quantity of 1,70,260 cum from the right and left of bank of
the said chainage.

15. . It is submitted that the contention of the petitioner in para 6.19 that one
Akula Srinivasa Rao is doing illegal mining on the Bunds of Polavaram Right
Canal at Pathapadu Village, Vijayawada'Rﬁral Mandal since one year and still
contiﬁuing the same is not true and the same is denied. It is submitted that there
-are 2 permissions granted for lifting of an amount of 1924 cum of spoil on both
side of the canal in the Pathapadu Village.

16. It is submitted that after due enquiry, we could not find out the people
whose names are mentioned above, except Karim Khan in whose favor the
permission is issued for lifting of the spoil in Surampalli Village of Gannavaram
Mandal. For the reasons stated above, it is therefore prayed that this Hon’ble High

- Court may be pleased to Aismiss the present. Writ Petition (Public Interest
Litigation) and pass such other order or orders as this Hon’ble Court may deem fit
in proper circumstances of the case.

Solemnly affirmed and Signed ;L./f/

on this the 31 day of October, 2023. o DEPONENT
- ‘Principal Secretary to Government _

. VXaFt’erS Resoyrces Department
- AP Secrelariat Amaravati
R @/OR _ ¢ ravati.

<XECUTIVE ENGINE
PIPRMC Divn, No,Eg
VIJAYAWADA
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VERIFICATION STATEMENT - '

I, Shashi Bhushan Kumar, S/o, Late Sri.Ayodhya Prasé.d, Aged about 54
Years, Occ: Principal Secretary, Water Resources Department, Secretariat,
§ Velagapudi, Amaravati, ‘Guntur District, Andhra Pradesh, do hereby verify and
state that the contents of above paragraphs of the Reply affidavit are true to my
peréonal knowledge based on information and records which are believed to be
true an_d'conect{ |

| Hence, Verified on this 31* day of October, 2023

G.P.FOR IRRIGATION DEPONENT

Principal Secretary to Government __
., Water Resources Department
% A.P. Secretariat, Amaravati
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Statement showing the s guantity In the Jurisdiction of PIPRMC ub-
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1 GOVERNMENT OF ANDHRA PRADESH
¥ IRRIGATION & CAD (PW.C.A.lj) DEPARTMENT

Sube Indirn Sn§ar Polavarom Projsct, Dowlalswarom - Sparing of
- *_ Spoll / Gravel / Red eaith avullable In ISPP upaongml
uniform policy for allotmont - Rog.

Ref: 1. Gowt. Momo. No.10035/Majlm.l 10,18 |
. ,22:07»12.2010 jirn{2)/2010, 18CAD Doptt.,
. 2. From.ho Englnecrin-Chiof, Indira Sagar Polavaram
i Projoct, Dowlaiswaram.Lr.No.ENCASPRPIDCEV/OTVAEN

ISLMC/Pack.4/05, D127.11.2011.
-3. Govt. Mamo. N6.28365/M&MI-C.A.11/2041, D1:07.02.2012
- 4. ‘From the Englisei-in-Chisf, Indira-Sager Polavaram
" Projoct, Dowlaiswaram.L«.No.ENCISPP/DCEV/OT2AES
- NSLMC/Pack 4105, D1:24.03.2012.

.
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" In the clircumstances reported .In tho referenco 4™ dited, tho
Govermimient horeby Inform.the Erginser-n-Chlef, Indira Sugar Polavamm
Project, Dowdalswaram that the orders Isaued In the Govt. Memo. 1* clad
for permitling auction on oarih / Gravel moy be trealed as unliorm policy
far allotmant of surplus Spoil / Gravel / Red carth availsble in'Indira Sagar
Polsvaram Project, {i.o.) . _

(1) on auction in open maret with o minlmum bid prico o3 per -
prévailing schedulo of rites and ssignorago charges for the
purpose of auction / tender cum axclion duly crediling sclgnorege -
charges amount collected to Minos and Geology Depsriment by
18CAD Department. : , :

(9) In case o body-tums up for auction / tender cum acclion and -
) g’l)lynsomé portion %f' the quantity cf Spoil 7 Grave! / Red earth Is
", raqulred to be disposed J-spared, nolicy to bo-adopted on flxing tho
cost will be minimum cont of Spoll / Gravel / Rod Earth as” psr
schadule of rates including provalllng solgnorsge chargeo duly
. crediting tho scignoroge chames amount collected, to Mines &
_ Geology Departmont by INCAD Dapattinent. )

. Furh r: ra ar&ln -cblécﬂbh-of-su;wwlslﬁg bhargas for maintolning
log &3 a cls ';dr thge quagmy of naith: conveyed by tho requesting sgency,
the Englneer-in-Chiel, Indina yagdr Polevaram Projach, Dovdalewaram:

. shall supgest the charges t9-bo recovered by the EE concemed.

- - SHAILENDRA KUMAR JOSHI, .
PRINCIPAL SECRETARY TO GOVERNMENT.

: To . - . . . o : . . ‘ et ,

“The Englnser-In-Chlef, tndira Ssgar Polsvaram ijm Dowlalswaram,
EpG- Dht. . . ) " K . . . ) . . )
o " JFORW/RDED:: B QRDER/ -
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List of Spoil Permissions accorded by the Government, CE/PIP & Tenders in Package-6 & Package - 7 of PIPRMC. / Amount Details &
. _ Uted LT VAT ] o Aot
Permission accorded by the Qty. Allotted/ aty ) otal Amoun
::'. Name of the Agency| - Government/ CE PIP Chainage in kms Qty. Permitted | Agt. No & Date 3’;:;:; is“l: Spoil Cost Slg;:vla:l:n 1% 2% GST N
in reference No. (in Cum) e S IET .
Sri Lakshmi
GovtMemo.No.ICDO1/1905/ '
1 |, Inflastructures & 2762019PROLVWRD, | Km. 13520010 Km. 135500R)s | 30000 [ TO-LeterNoSTM | 500 0ny | pops | s | mszsie | e7sesa 0 168765.5 | 36115817,
Developers India Pvt. ‘ Dated:10-12-2019.
’ Dated:02-12-2019.
Ltd., Vijayawada
M/s Sri Lakshmi | ¢
Govt.Memo,No.ICDOL/MIIROIC
2 |, Infrastructure & 28312/2019/PROJECTS-1, | K™-136465t0 — Km.A36630| o5 - G-EE0192020, | 4 cosi00 | 29760 | 13 | 336280 612516 | 672576 168144 3665539.2
Development India Pvt, R/s Dated: 01.02,2020
" Dated:04-01-2020.
Ltd., Vijayawada
s Lahml | GovtMemo.No.ICDOUMIIROIC 13-EE2019:2020
3 rastructure 283132019/PROJECTS-1, |Kml136630tc  Km.136800| 50,000 » | 3695000 | 20920 | 13 | 3380960 66192 | 676192 163048 3685246.4
Developmeit India Pvt. Dated:20.02.2020
e Dated:04-01-2020, ;
Ld,, Vijayawada
M. NitinSai | CE/PIPRMC/Dowl./ Memo No: : $-EE/2022.23, Dated:
4| Consmetions | CEPPDCENOTUAEES, |K™ 13650t KmAISHOL g0 ogosa0n 1ameama] 3217440 0 0 0 0 0 0 0
Hyderabad ‘RMC Spoil Dated: 20.04.2022 23, dt. 12.12.202
CE/PIPRMC/Dow!/ Memo Na:
N erur o . |CEPIPDCEY OTI/AEE3 RMC .
s |5+ ";:“"l':’vzl’l'i‘(s;”“’ Spoil Dated:14.02.2023. This | Km. 133.870 to Kem. 133.900(R/s) 1,050 pateh o | 183943 0 0 0 0 0 0 0
ce Office Tender Notice. NO. . R
712022-23, Dt. 24.02.2023
Govt.Memo.No.ICDO1/19052/18 .0, Letter NoSIS.M. _
6 |Sri. K. Narasimha Rao |7/2018PROJ-I' WRD, Dated:25-]  Km. 163.500 to 166.000 20,000 o et No-21 M| 176ss0000 | 1s000 | 110 | 1650000 33000 33000 82500 1798500.00
i Dated: 11.12.2018,
M/s Sri Rajya Lakshmi | Govt.Memo.No.ICDOI/MIIROIC T.0. Letter No 478.M.
7|  Constructions, |  28/207/2019/PROJECTS-1, Km.167.150 to Km.167.215 50,000 bt 300oa0te, || 4836400 | 40132 | 13 | asmor6 | ooe9s32 | sososaz | 2m6nss | 4oe30sesa
Vijayawada Dated:26-09-2019, -
i Govt.Memo.No.ICDO1/C28/
8 Vigneswara 250/2019PROJ-Y WRD, Km. 156.800 to 159.500 s0000 | TO-LeerNoSAOM,| o000 | 26516 | 13 | 2006308 5992616 | 599616 | 1498154 | 3265975.72
Enterprises, Vuyyuru ) Dated: 16,11.2019,
/ Dated:11-11-2019, .
) Govt.Memo.No.ICDOL/MJIROIC| Km.148.847 to Km.154.000 L/s &
9 |y, u”’:lg"‘g; 'n'l‘f;'m 28726172019/PROJECTS-1, | Km.148.847 to Km.153.300 & 50,000 T'g;m':;;gf;”' 1,209,100 9995 | 113 1129435 225887 |- 205887 | sea7nrs 1231084.15
epalli g Dated:27-11-2019. Km.154.615 to Km.156.500 R/s ‘
Total 371,050 25917385 | 181,193 [ 7w | soasomi9]  sossse| saneso ] ioriase 22300986
From Km.137.000 to Km.156.500 B
M/s Neelampati Sree | Govt.Memo.No.ICDO1/MJIROIC L. : ’ 4A-EE/2019-2020 .
10 | Lekshmi Infra Projects | : /300/2019/PROJECTS-1, | Km.154.615 to Km.156.5000niis| 20,000 Datcd: 25012020 | 2963400 | 19833 | 113 | 2241120 | dm22se | asszzss | iz0seds | 244283060
Pvt. Ltd,, Vijayawada Dated:21-12-2019, 25 :
Govt.Memo.NoJCDOL/MIIROIC _
1 M/s CL&ET ' 522/2019/PROJECTS-1, Km.154.615 to Km.156.500 23,500 SRS | omsedss | ;s | us | zseim | szomsas | swmas | 13zesss 2887597.48
Constructions . Dated: 31.01.2020
Dated:10-01-2020.
. Govt.Memo.No.ICDOI/MIIROIC
12| M Sk, (S OIGPROTECTS 1, | KR ISASIS OKmISSSINOTIS (o et s oaory | 6158500 | asoo | w3 | sessa00 | riasmars | viaseass | smossoss | ersiesnsr
saasvamm Dated:04-01-2020. Ls Dated: 05.02.2020 : :
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List of Spoil Permlssiolii:_nécorded by the Government, CE/PIP & Tenders in Package - 6 & Package - 7 of PIPRMC, " Amount Details
: ! | ufed . LT. VAT/ Totat Am
Permission accorded by the Qty. Allotted/ . aty . : otal Amount
- | Name of the Ageacy|  Government CE PIP Chainageinkms . | Qty.Permitted | Agt.No&Date |- ;';:;:; sn‘f;‘: Spoll  Cost s‘g’::"'""" o
. ' in reference No. . (inCum) . ) Tges : GST
Govt.Memo.No.ICDOI/MIHROIC : ' ]
13 | M/sKSNR Infra Corp |57, )1 4 2020/PROJECTS-1, Km.147.500 to Km.156.500 30,000 8-EE/2019-2020, 2,217,060 imer | us | 2007m 4015342 | 405342 | 10038355 | 218836139
Pvt. Lid. Dated: 07.02.2020 :
Dited:28.01.2020 : .
Govt.Mema-Na.ICDOI/MITROIC Kﬁtnlx%ﬁ%;o ol;'on' n:‘l:f’los?go;n 9-EE/2019-2020,
M/s. Megha 28/17/2020/PROJECTS-1, 0 : _ e 30000 | 113 | 3390000 67800 67800 169500 3695100
14 Engineering Dated:23-01-2020. Mo d'f;d . 50,000 R 6,529,100
&lnfrastructures Ltd., |Govt.Memo.No.ICDO1/MJIROIC - " 9<%
Km.149.150 to Kim. 150.150 R/s and
Hyderabad 2WIT20PROIECTS 1, |< 143150 19 K15 15D Rie
Dated:17.06.2020 m vy to Km.153, Dt:- 25.03.2021 13500 | 139 1876500 37530 37530 . 93825 2045385
S .
. Govt Memo.No.ICDOI/MIIROIC
15 | SriCouiamPratap |0 0 0I9PROJECTS-1, | Km.153.000 to Km.156.500 Lis 25,000 10-EE2019-2020, | 4o, og 20800 | n3 | 2350400 47008 47008 117520 2561936
Reddy, Cuddapah ; Dated:19.02.2020
/ Dated:04-01-2020.
Govi.Memo.No.ICDOIMITROIC 11-EE/2019-2020,
16 | Mis. Savitri Homes, | 28/20/2020/PROJECTS-1, |Km.154.615t0Km.156.5000nRis| 30,000  |Dated: 19.02.2020 3917460 | 18000 | 113 | 2034000 S0580 40580 101700 4311050
Dated:28.01.2020 DE-06,03.2021 . 11958 | 130 | 1559740 311948 311948 77987 17001166
, . | GovtMemo.Na.IcDOIMITROIC _
7 | SriS. Mohammed All, | o0, 1 020/PROJECTS 1, | Km.138.200t0 Km.138.500on Ris| 200,000 12BB2019-2020, | .\ con00 | 110964 | 13 | 1asssesz | 27ummes | 13555932 | 6777066 | 1464040656
Chittoor : . Dated: 20.02.2020 ]
Dated:28.01.2020
Govt.Memo.No.ICDOI/MIJIROIC . ‘ : :
18| S&SContmctoms, |, n020/PROMECTS 1, | K™ 154.650 to Kin. 156.000 on 30,000 17.BE/2019-2020, | 5 co5100 | 20810 | 13| 3368530 67370.6 67370.6 168426.5 3671697.7
Vijayawada g R/s Dated:08-06-2020
Dated:29-01.2020, .
. Govt.Memo.No.ICDOI/MJIIROIC : .
19| SriSuvaPraup 28/33/2020/PROJECTS, | Km.139.000 to Km.139.200 Rls 20,000 I9-BER019-2020, | 40407 | 1234 | 113 | 1c0sesz | 321emes | 32184 | soazza 1753201.78
Constructionns. = Dated: 17-06-2020
Dated:05-02-220
Mis AMES 1501 Merio.No.ICDOVMITROIC 20 EE302021 ‘ :
2 Eaterprises, | 08375/2020PROJECTS-1, |Kem. 138.400 to Km. 138.900cn Ls| - 50,000 : 6158500 | 49992 | n3 | seas096 | 11298192 | riasersz | 2824548 6157514.64
Gannavaram, Krishna . 3 Dated: 18-06-2020
e Daied:03-12-2019.
M/s, Venkata Datta Sai | Govi.Memo.No.ICDOMMIIROIC )
21| Engineering & 28972020/PROJECTS-1, | K™-15461510 EnISESOLAZ]  so000 m&%‘z’o 2463400 | 19661 | 13 | 222103 | asansss | 4sa3386 | 1110865 | 24z164537
Construction Pv. Lid., Dated:29.01.2020 17 -
_— . 1Govt.Memo.No.ICDOL/MJIIRO/C
2 [Sri Jekkireddy Srinivasa} =g 02 2000/ PROJECTS-1, | k150150 t0 km.153.300 30,000 BEEROO2L | 4oi2000 | 200m1 | 130 | 3serss0 79506 | 389753 | 194876 42093324
Reddy . - Dated:: 31-10-2020
Dated:06.03.2020
Govt.Memo.No.ICDOVMIIRO/C | From KM. 156.400 to KM. 156.500 2 EBR02021 : .
23 |V Projects, Vijayawada.| 28/ 260/ 2020/PROJECTS-1, |  and KM. 156.500+0.000 to 24,000 Dot Litooso | 3369600 | 298 | 130 | 3usiso 623636 | 623636 155909 3398816.2
Dated:08.10.2020 KM.156.500+0.100 ated:ll-1i- -
M/s. GSR Earth Movers| Chief Engineer,PIP,
] & Engineering, Dowlaiswaram Memo No: CE/ 25-EE/2020-21
e Tempalli, PIP/ DCE/OT1 /AEERMC | Km 140.700 to Km 140.735 Ris 4,000 Dot a 2050 566,800 awo0 | 130 520000 . 10400 10400 26000 566800
Gannsvaram(M), | Spoil, Dated:24-11-2020 . ated:07-12-
l Krishna District -
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List of Spoil Permissions acc;);ded by the Government, CE/PIP & Tenders in Package - 6 & Package - 7 of PIPRMC.

Amount Details
Lifted LT. VAT/ Total Am
Permission accorded by the . Qty. Allotted/ : : ayy C ota ount
:" Name of the' Agency| Government/ CE PIP Chainage in kms Qty. Permitted | Agt. No & Date :’::;:; iﬁ: Spoil Cost Slg;:vlsel:n 1% 1% GST
0. : in reference No. (in Cum) : re e 1470
1. From Km.137.750 to k137,925
R/s
M/s. Lakshmi | . Chief Engineer,PIP, 2. From Km.139.000to km,139.200
| Infrastructures & |} Dowlaiswaram Memo No: Us 26-EE/2020-21 ; '
25 willl B CE/PIP/DCE3/ 3, From Km.138.700 to km.138.900] 125,000 ) : 17,712,500 | 124976 | 130 16246880 3249376 | 3249316 812344 17709099.2
Developers India OTI/AEE2/RMC Spoil Dated:30-01-2021
Pvlid ; pol Us '
Dated:26.01.2021 4, From Km.138.900 to km.138.975
CUs
£ Feam Km 136 080 80 b 1274258
Chief Engineer, PIP,
M/s. SaiMines& | Dowleiswaram Memo No: 30-EE/2020-21,
26 | Minecals, Tadepalll |CE/PIPIDCES/ OT1 /AEEZ/RMC| KM 154500 to Km 156,000 Ris 15,000 Dated:23.03.2021 2,125,500 14937 130 1941810 38836.2 38836.2 97090.5 21165729
Spoil Dated:11.02.2021
Mis.Abdulah snd Govt.Memo.No.ICDO1-
an MIIROIC28/170/2020- .
27 | Brothers Automobiles. || pROJECTS.L, De:16,06.2020 | Km 148.050 to Km 149.050 Ris 10,000 et | venen | es0 | om0 | 1292200 25844 | - 25844 64610 1408498
Vijayawads |, (2)Chief Engineer, PIP,
Mis. Sri Sai Chief Engineer,PIP,
‘Mis. i Dowlaiswaram Memo No: X
28|  Constructions, CEPIPIDCEY  OTI Kom 138.020 to Ken 138,180 Lis 30,000 DLERA02, | assoew | 19s6 | 130 | 23as0 | asmese | aemses 116974 25500332
Vijayawada IAEE2/RMC Spoil : o '
Chief Engineer,PIP, .
Mie. GSR Dowlaiswasam Me‘:w No: From KM. 140330 to 140.400 L-EER021.22
29 - GSR Earth CE/PIP/ DCE3/ OTI =6000 L/s (2) From KM. 141.950 to 10,000 - , 850,200 5997 130 779610 15592.2 15592.2 38980.5 849774.9
Movers& Engineeering Dated:05.05.2021
. JAEE2/RMC Spoil KM.142.000 - 4000 L/s.
Mis. CL & T Chief Engineer, PIP,
S - Dowlaiswaram Memo No: 3-EE/2021-22,
30 C‘l;?‘stmcl:;:s. CE/PIPIDCE3! OTI/AEE2/RMC | Kim-152.800 to Km.152.950 on Lis 4,987 Dared:09-06.2021 706,660 4987 130 648310 12966.2 12966.2 32415.5 706657.9
ayaw! Spoil Dated:17.04.2021
Tender Process vide Tender } 05-EE /2021-22.
31| St V.VenkataRao | Natice No. 05/2021-22 dt. KM. 151.570 to 151.695 L/s 15,305 » 2,532,600 15305 130 1989650 39793 19896.5 99482.5 2148822
- dt. 24.07.2021
07.07.2021
Chief Engineer, PIP,
i . " : thimm Memo.No. KM. 149.650 to 150.150 R/s = 12-EE/2021-2022,
32 |V Projects, Vijayawad. CEPIP/ 30,000 KM. 156.500+0.800 50,000 Bated: 09.11 2021 4,512,600 0 0 0 0 0 0 0
DCE3/0T], ’AEE”RMC/SPO“, to 156.500+1.200= 20,000 s e
Chief Engincer, PIP,
Sri. Guntaka Gopala Dowlaiswaram Memo. No. 17-EE/2021-2022, :
33 Reddy,Nunra | CEPIP/DCES/OTUAEEz | KO 151835 toKem151.870 Lis 4,994 4006.01.2022 744,306 4994 138 689172 1378344 6891.72 34458.6 744305.76
. RMC/Spoil, Dt:22.04.2021
. Chief Engineer, PIP,
Sri. Guntaka Gopale | : Dowlaiswaram Memo.No.CE/ 18-EE/2021-2022,
34 | Reddy, Nunoe | PIP/ DCE3/OTV/AEEY RMC/ | Km- 151.800 10 Km.151.835 Lis 4,985 4L06.01.2022 743,105 4985 138 687930 13758.6 6879.3 343965 742964.4
i Spoil, Dated:22.04.2021
. i ChiefEnginecr, PIP, _
M/s. Karthikeya Infra, |- Dowlaiswaram Memo.No.CE/ . 19-EEN2021-2022,
35 p— | PIP/ DCEA/OTI/ABEY RMc/ | Ko™ 153:300 o K. 154,615(Rs) 10,000 Dated: 23.02.2023 1,504,200 9969 138 1375722 2151444 | 2751444 68786.1 1499536.98
. Spoil, .  Dated:15.02.2022 | ) ' :
'  Domeef Enginer, FIP, | e 153.800 to Km. 153.815(R/s)- :
] : Dowlaiswaram Memo.No.CE/ " b . . R )
36 | M s |! P DCES/OTVAREY RMe | 2685 Kem. 155200 t0 K. agy | DERBA | gm0 a3 | 138 | es1306 | 162612 | 1362602 | 340653 742623.54
l - |speil,  Dswd:16.02202& 155.215(R/s)-2052 - ' '
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List of Spoil Permissions accorded by the Government, CE/PIP & Tenders in Package - 6 & Package -7 of PIPRMC.

Amount Details
_ _ Uted LT. L7V
. _Permission accorded by the : Qty. Allotted/ |- . } : . ay : of moun
::. Name of the Agency Government/ CE PIP Chainage in kms Qty. Permitted | Agt. No & Date :)ll:lwt:; SR-'S':: Spoil Cost Slg:vl sion 1% 2%
in reference No. : (in Cum) ec rges o GST
e
s Ratoam Chict Engineer, FIF. ~
. Engineering & Dowlaiswaram Memo,No.CE/ | Km- 15935.815 to Km. 1053_'830(1/’)' 22-EE/2021-2022,
3 Py PIP/DCEVOTI/ABEY RMC/ | 1995 K 1SL1401% Kan. 6,990 et s | 1063840 6990 | 138 | ose20 19292.4 19292.4 48231 1051435.8
Vijayawada Spoil, Dited:26.11.2021 52.205(R/s)-4995 - - :
' Chicf Engineer, PIP, Km. 148.250 to Km. 148.415(R/s)-
Sandecp Trader, Dowlaiswaram - 5000 Km. 150.360 to Km. 150.800 01-EE/2022-2023
38 { Nagayalanks, Krishna | Memo.No.CE/PIP/DCE3/OTV/A | (L/s)-20000 Kim. 156.50040.775to] 33,000 Deccd. o8 oty 752,100 s000 | 138 690000 13800 13800 34500 752100
District EEZRMC/Spoil, Km. 156.500+0.880(R/3)8000= - 08.04.
Dated:19.02.2022. 33000 (sgt. Only 5000)
e .. . . | CE/PIPRMC/Dowl./ Memo No:
Sel. Tirandasu Raji Teja| CE/pI/DCEY OTI/AEES/ RMC 6-EE/2022-23 :
39| KanchikacjherlaM) | Spoil Dated:02.05-2022, This . | Kon- 138:250 to Kem. 138.340(Lss) 15,000 Datct a8 oty | 2236636 10499 | 138 | 1448862 297124 | 1448862 | 724431 1564770.96
NTR District. Office Tender Notice. NO. .
Chicf Engineer, PIP,
 ap . Dowlaiswaam - ) v
O [ e ety | MemoNo.CEPPIDCENOTIA | K- 14630010 K 1465000LA)- | 15 000 Dantaioas | ussazse | 7000 | 138 | ses000 19320 | 19320 48300 1052940
nerals, Tadep EEYRMC/Spoil,  Dated: :24.06.
2.05.2022
Sri Lakshmi Vijaya | Govt.Memo.No.ICDOI/MJTROIC
41| Dugs (Projects), | 28/167/2020/PROJECTS-1, Km. 156.500+0.200 1o Kun. 26,000 18EE20192020, | 3000000 | 25887 | 113 | 2020 5850462 | ssso462 | 14626155 | 31seson
g CTS 156.500+0.775 Lis Dated: 17-06-2020
Vu_lynwnda Dated:12-06.2020. .
) ) Govt.Memo.No.ICDOL/MIIROIC - ] o .
4 |M/s Viklat Projects Pvt. 17 g 00 PROJECTS-1, Km. 156,500 to Km. 157.500 30,000 21-ER2020:21, 3695100 | 20810 | 13 | 3368530 673706 673706 168426.5 36716977
, Lid., ROJE (156.500+1.378) on Ris Dated: 20-06-2020
Dated:10-01.2020. i
SH. M. S&S Chicf Engineer, PIP, Km 156.500+1.150 to Km B
) i Dowlaiswaram Memo No: 156.500+1.250 R/s 29-EE/2020-21, .
“ Qe | CEPPIDCEY OTI /AEEZRMC| K 156.50040.775 1o K 20,000 Dated: 23:03-2021 | 1700400 0 0 o 0 0 0 0
yayay Spoil Dated:11.02.2021 156.500+1.050 Lis
Govt. Memo NO. ICDOI-
Sri SaiMines& | MITROIC 28/13/2020-PROJ . 11-EE/2021-2022, . ¥
4“ S one ECTS-1. dated: 23-01- | 156500 to kim.156.500+1.200 30,000 Dot 1et0ate, | 3033220 | zoi6s | 18 | 2mm2mm0 556554 | ss6ss4 1391385 30332193
2020
Total 1,099,698 0 117497524 | 821,337 99,515,307 | 1,990,306 | 1767615 | 4975765 | 108,248,994
From Kim.156.500 to Km.165.000 -
‘ Ke.156.500 to Kz 156,800,
> Km.163.100 to Km.163.200 & .
. .. |Gov.Memo.No.ICDOLMIIROIC . :
Sri Tatireddy Srinivas / Km.165.200 to Km.165.300 14:EE/2019-2020, -
45 i zmg;g?;:%?.vzeumo i, Chinges Chmtmane 65,000 Daazrmiotee | 7932600 | eso00 [ m3 | 7345000 146900 73450 367250 7932600
: 28.01. Km 165.650 to Km 165.750 Ris - '
L Km 161.800 to Kni 162,000 R/a .
1)Gov MemoNo ICOOMOmO[ — = "~ - ) :
; IC28/712020/PROJECTS-1, : 500 Rfs ( a : :
a6 | SnGousmPramp | 0012020, (CE.PIPHW| Km.163.500 onLisandat 25,000 15-EB2019-2020, | ) 009 15576 | 113 1760088 3520176 | 352017 88004.4 1918495.92
Reddy, Cuddapah : . Dated:02-03-2020
) Unit, Polavaram Procs.No. CE/ Km.163'.’|00 on L/s) o .
MJs. General Trading |GoviMemo.No.ICDO1/MJIROIC |Ken. 163.100 to Kam, 163,200% Kin 16-EE/2020-21,
%7 | Company, Vijsyswada | - 28/50/2020/PROTECTS-1, 152.900 to Kem, 153.200 25,000 Dated:16-03-2020 | 335750 0 0 0 0 0 0 0
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List of Spoil Permissions accorded by the Government, CE/PIP. & Tenders in Package - 6 & Package - 7 of PIPRMC. Amount Details ‘
. ' Lifted LT. VATI | o iam '
Permission accorded by the Qty. Allotted/ : aty ) - otal Amount
::’ Name of the Agency | Government/ CE PIP Chainage in kms Qty. Permitted | Agt. No & Date ;;';l::l i::: Spoil  Cost s'g;:m::n 1% 12°
. in reference No. (in Cum) . TE e 2% GST
_ Chief Engineer, PIP,
M/s.Rushi Earth Dowlaiswaram Memo No: From Km 157.600 to Km 157.900 28-EE/2020-21,
438 Movers, Gannavaram CE/PIP/DCE3/OT1/ AEE2/ RMC Lis 15,000 Dated:15-03-2021 1,275,30C 4943 130 642590 ~ 12851.8 12851.8 32129.5 700423.1
Spoil, Dated:07-12-2020 . | )
. Govt, Memo No.ICDO1- 1. From Kin 162.125 to Ki162.600 Dt;-29.03.2020 30000 130 . 3900000 78000 39000 195000 4212000
Smt Parvathaneni Ratna|, , . R/s - 1,46,540 Cum
49 N MIIROIC28/ 16/ 2020-Projects-I, .. 1,400,000 11,664,000
Kumari ! Dt.14.10.2020, 2. From Kin 162.900 to Km163.375 . )
t.14. 3 Ris - 7,51,500 Cum Dt:-14.12.2021 20000 138 2760000 55200 27600 138000 2980800
Chief Engineer, PIP.,
. From KM. 162.125 t0 162.775
M/s. IRP Infra Tech. Dowlaiswaram Memo No: . - .
50 Pwvt.Lid., Guntur | CE/PIP/DCE/OT1 JAEE2/RMC 131060302 o]:)k. 1(3)0@(; w 40,000 dt:-19.06,2021 6,166,245 14000 130 1820000 36400 36400 91000 1983800
Spoil Dated: 01.06.2021 " 3
Govt.Memo.No.ICD01/C28/250/
Vigneswara e T.O. Letter No.540-M, |  As per kea
L1 E rises, Vi 2019PROJ-V Wll;D. Dated:11-11 156.8-159.5 R/s As per Item No.8 Dated: 16.11.2019, Nosg 11534 0 0 0 0 0 0
CE/PIP/Dowl.Memo No:
Smt. Tatireddy CE/PIP/DCE3/OT1/ AEE2/ RMC| 21.EE2021-22,
52| Sowbhagya Lakshmi, | Spoil, Dated:26.11.202)'and | Km. 162.125 to Km. 162.530 (Ls) 15,000 Dated:26.03.2022 2,267,202 0 0 0 0 0 0 0
Vijayawada “This Office Tender Notice NO. . ) o
;. 15/2021-22, Dt. 24.02.2022.
Chief Engineer, PIP, -
. . Bowlaiswaram (1) Km. 165.200 t4 165.300 - : y :
53 | St Kata Saskars Rao. | 1 femmoNo.CEPIDCES/ OT1/ | 000(LS) (2)Km, 157.930 10 togog [ IGEEAGIELDeed |y 37000 s00 | 149 74500 1450 1490 3725 81205
AEE2/RMC/Spoil, Dated: 158.000 - 1000 (L/s)
Total 1,595,000 36,745,130 161,553 18,302,178 366,044 225,994 915,109 19,809,324
From Km.165.000 to Km.169.100
- 2-EE2021-22,
Chief Eagineer, PIP., Dated:24.05.2021 6156 130 800280 16005.6 16005.6 40014 872305.2
RGC Softy Dowlai MemoNo: CE/ |,
54 Solutions, Vijayawdaa | PIF/ DCEY OT1 JAEEZRMC Kin.167.520 to Km.167.580 on L/s 10,260 1,489,631
" Spoil Dated:03.05.2021
Dt:-26.10.2021 4104 138 566352 11327.04 11327.04 283176 617323.68
V.Vasudeva Reddy, Tender Notice No. 7/2021-22 lG-I-iFJ202I-22.
55 Chittor dated. 29.10.2021 Km. 167.385 to Km. 167.465 20,000 Dated:01.12.2021 3,888,000 19771 138 2728398 34567.96 27283.98 136419.9 2946669.84
C/PIP/Dowl.Memo No:
Smt. Akula Naga | cp/pIp/DCES/ OTI JAEEVRMC . 02-EE2022-23, | - : '
56 | Suhds, K. Kandrikn, |- spoil Dated:22,02.2022 This | Km. 166.150 Kem. 166250 (L/s) 4,000 Dated: 08.04.2022 635,950 4000 138 552000 11040 11040 27600 601680
Vijayawada Rural | Office Tender Notice NO. 16- :
s7| SoKememKabo, ) No.CEPIPIDCESOTI/A |Km. 167.000 to 167.0400Ls)-10000 © 22,000 Dated: 08.04.20220 | | 190,40 0 0 0 0 0 0 0
. Vijayawada . 4.EE/2022-23, Dated:
,EE2RMC/Spoil,  Dated: 11042022
: 25.03.2022, i

22



_ o\~

List of Spoil Permissions accorded by the Governme’ht, CE/PIP & Tenders in Package -6 & Package - 7 of PIPRMC.

Amount Details
X : Lifted LT. VAT/ Total A
‘Permission accorded by the : Qty. Allotted/ aty y : otal Amount
:: Name of the Agency|  Government/ CE PIP Chainage in lans Qty. Permitted | Agt. No & Date A'l;wc':; is"k_ Spoll  Cost Slg: rviston 154 29 :
: . in reference No. (in Cum) colle ate Lharges % 2% GST
Chief Engineer, PIP,
Nk Dowlaiswarsm Km.165.510 to 165.542 1024 cum - : _ .
sg [ M5, Maba Lalakhmi | © \torno No.CRPIPIDCEY | (2) Kan 165,635 o 165.665-1080 204 | VEEEOERD Dated 363,656 2104 - | 149 | 313496 62692 -| 626932 15674.8 34171064
OTI/AEE}/RMC/Spoil. cum Total 2104 cum 01 : : _
Dated:19.12.2022
Chief Engincer, PIP., From Kem 157,400 to Kim 157.550
Sri P.Krishna, Dowlaiswarm Memo No: CE/ s 27-EE/2020-21, .
» Vijayawada PIP/DCE3/ OTI/AEEZ/RMC | From Km 166.500 to Km 166.520 4,500 Dated: 05.02-2021 631,800 | 130 583960 11679.2 583960 2198 12087972
Spoil Dated:30.01.2021 Us
' K. 156.500 to Km.156.800,
Km.163.100 to Km.163.200 &
PPN i Govt.Memo.No.ICD0I/MIIROIC .
go | SriTatireddy Srinivas | 0 o 02 0PROTECTSHI, Kim. 165.200 to Km. 165,300 10,000 I4-ER2019-2020, | | 07, 400 10000 | 113 1130000 22600 11300 56500 1220400 -
Reddy Dated:28.01.2020 Changes Chainages Dated:27.02.2020
: .0l Km 165.650 to Km 165.750 R/s
Km 161.800 to Km 162.000 Ris
1. From Km 162,325 to Km162.600
. Ris-1,46,540 Cum
: 2. From Km 162.900 to Km163.375
. Govt. Memo No.ICD01- - : .
Smt Parvathaneni Ratna . R/s- 7,51,500 Cum " As per Iiem
61 oo MIROICZA 16/ 2000 Prjecs| 3 g pspio k. [AsPerlemNadd)  De4rzaont g 30000 | 138 | 4140000 82800 41400 207000 4471200
+14.10.2020. 163.2500 L/s - 1,01,960 Cum
4. From KM. 165.500 to 170.000 =
4,00,000 cum
Chief Engineer, PIP.,
3 From KM. 162.125 10 162.775
M/s. IRP Infra Tech. | . Dowlaiswaram Memo Ne: - Y As per liem :
2 | Vv Lid. Gunne | CEPIVDCENOTI /ABEZRMC 30000 Ly @@KM.  |asperlemMoso|  De-19.062021 s 10000 | 130 | 300000 26000 26000 65000 1417000
Spoil Dated: 01.06.2021 - :
M/s Sti Rajya Lakshmi | Govt.Memg:No.ICDOI/MUIBOIC : 7
63|  Conswuctions, | 2820772019PROJECTS-1, 167.15-167.215 AsperlieniNog | 7O LetierNo4T8M, | Asperliem | o000 | 13 b ja0016 | 3a19832 | sarsez | ssasss 1863808.44
" ; Dt: 30-09-2019. No.7
Vijayawada Dated:26-09-2019.
Total 72,864 ° 9,720,836 | 105759 13824402 | 276488 | 768788 91,220 15,560,895
From Km.169.100 to Km.174,000 . . . .
' ' il 0 [ o o | 0 0 0 0 0
Grand Tatal 3,088,612 0 189,880,673 | 1,088,649 152,071,696 | 3,041,434 | 3,103484 | 7,603,585 | 165,820,199
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. @ LR ‘ ~ Joint Inspection Repert on Polavaram Rwht Main C-\nal

Date of Inspection: 'z, {. )')__, ’z,o)q .4. 2 o)- '2@')-0

Inspecting Officials~ my ,q_eg 4 éﬁdoaﬂ- M j\,ulf,Wf CHELAD > %’?ﬁ\l}éﬂ

SL: g

No. Department - Name&Desxgnatxon |

i Mines & Geologﬁ iz T % Os
o PiPeMc Civete Bl

2 | Trigation J.V. ok (2 ~

g Y. S R/h}a. UMr) pPre

-3 1loint Insp'ectio,n‘ | A |
Details .
o) Nawe of the Canal | DUIHVAULIN J2I GI7-Clorind Lotely
& Package No. /ﬂ? / M 9 mp/g p;f%,‘

b)Mileage/ Chainage

FromiMagn. | FLm EmI33$ 40 |50 Bt
c)Right Bank/ Left &S s b

Bank . . ) /Lf?)’)’}' . }f/‘}- né-

d) Name of the PlPEMc Crirala P&M«
Irrigation Circle & 1P pe A

Division \ NLL @\UV‘\MNO s d g u‘\e&\
4 |Location:

a)Geo-Coordinates ( DAT’UM WGS-84) Umts— Degree- Minutes-
Seconds

et é/lea” Lpadinites ith hprd Fedd S
The dtfole el the SL-lpuedpudeoce Hedece,

_— I nhtres l WA 7". LEDE L b2 VTP ) .

lt-zL“"“ Y P .
b) assif catlon of Land Where stock avallab]e [}9( 7 rﬁf }7” e YT «91»"1‘253

¢) Sy.Nos covered : —_ V4

d) Villages covered

€) Mandals covered
f) District ‘ g I,
5 Minerals Available mthe Stock u )nﬁ 2l Lhr Ets, L)
. Quantity available ‘—\:% '\ ENY '2_) CUﬁ\Sén;mw J LL_ 43)'_:_,_(),3/4.

6 | Any other information
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Jomt Inspection Re orton Polavaram Rl 'ht_ Mam Canal | o

. | Date of Inspection: A- cg) %’),0 o B )
Inspecting Officials : yypvega -q._g_pjoq M &naj }'LIJFQWCI’K?— Cﬁza :

\S}O Department -~ ,\Iame&Demgnanon. IR ey
| | o
1 - Mines & Geology é }7,,AM mr%m#ﬂujn%nm@ -
| [/ /9eva IBM DEE
2 Trrigation '
3 J@iﬁflﬁéﬁéeﬁon S ) . -
Details _ A S '
a) Name of the Canal pa/o\uamm _}2/9}«.»4— Loe ,u/ -
& Package No, . : b -&
b)Mileage/ Chainage - .
( From KM to KM) ﬂp}fr‘ 50 160)em 10 |6E-Fnnkm
c)Right Bank/Left | o
Bank- . | }%a%q’—d—)e%—f—éwi 7 ' e
d) Name of the JHEECH
Inigation Circle & | &1 ve, of dé/f)/’/l/ﬁm Gvh VST
Division
4 Locatlon
'a)Geo-Coordmates ( DATUM WGS 84) Units- Deg1 ce- ‘thutes—
| Seconds -

7/\/1-64‘)4%-{6-&@——4)00//)’)#—?{ pih /M }ha/a/ éw |

2 . |
J R

| b) Clasmﬁcanon of Land whele‘stock avaﬂabl /7’95 /?ﬁ)l V7‘7 LW )

¢) Sy.Nos covered : — |
d) Villages covened : |
e) Mandals covered ‘
f)Dlstnct . , : 2 : - 1
BT g \
5 | Minerals Avatlable in: the Stock 0@_ ) /)a% At fop sy Y
Quantity avallable 50 A,IJ: 5 %C\] (WU)J.M g-‘“j_bB-CUI’ g
, N jaﬁéﬁ—e%&«”m&mv&x’” a]ui OREVININY~
6 | Any other information ] py)/Qpbyafm{/JfM #’/w&#‘,ﬁe/ AP
- ofuﬁr:g oo 411 Pre S
W I W N Y w@eﬁvge Jepe "
7 | Remask 7 neven cond Kooy,
K emarks 3 7),,,5-7,,9,/ dmfs (gvg_,-enf /7%/7’)&0!\ Av_r}&,
b a1 S pr g

ngnatme of the -’7"- ﬁuw&t&f M—Z@m&ﬁa’»f7 QM
B, Ay T
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/ /TRANSLATION/ /

From ' To,
Smt. M. Purnima Sravanthi, B.Tech, Station House Officer
Assistant Executive Engineer, | Agiripalli Police Station,

Station no. 1, PIPRMC sub Division No. 1 Agiripalli Mandal,

B.B.Gudem, Gannavaram Mandal.

Sir,

Subject: PIPRMC - Illegal removal of spoil from Sooravaram canal
in Sooravaram village of Agiripalli mandal — Regarding.

Spoil work of Polavaram canal in ‘Suravaram village of Agiripalli
mandal is going on. The source of this is that when I went along the
canal to inspect the canal, I noticed that the spoil that had been dug
and poured on the embankment in Suravaram village had been
moved. When the farmers were questioned, they informed that some
people were illegally moving spoil from the Polavaram canal. It is
observed that the spoil placed on the right side embankment from Km
133.800 to Km 134.200 of Polavaram canal is about 15000 cum lost.
What is hereby informed is that I think that a person named G.
Suresh Kumar, who is working as a sub-contractor of PCL in
Suravaram village, may be moving the soil. Therefore, I request you
that appropriate action should be taken to prevent illegal movement of

Polavaram spoil in Suravaram village.

Yours faithfully,
Sd/-xx
(M.Purnima Sravanthi)
Assistant Executive Engineer,
PIPRMC sub Division No. 1,
B.B.Gudem, Gannavaram Mandal.
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WL R =3 Py e ,1‘,5.,_..
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' (b) Address

; Reasons for delay in reportlng

|5é Gl‘i ‘Sm POIquaram Canad,
Nu'n-nq W llag_g, \33-»01 &\\91,«9

(c) In case, outside the limits of this Pohce Statlion, then

Name of P.S.,. —‘ ..District........ _ T e
Complamant/lnformatron ' - '
(@) Name.................... o Q“O\“}“gm"‘RH’L“ML’m’ .................. e 5
b F Ao, g""%“""‘"‘*‘m"‘*') ..... : '
ather‘s/Husband S Name ..................
(c) DateIYear of Bmh... ‘58"()"’5 ......... (d) Nallonallty...M&ﬁ??:....’k.‘.f\.ﬂﬂ“-
(e) Passport NO coveve T Date if ISSUE...... T veeees Place of Issue..... .. t..... g
UR Occupatlon .............. D e?“}"oe""e‘*ﬂ"""-g“ ..... u,/CP\?Rh\C D '9
(0 Address.....T.'.F....Z. R%H\Kbhd ........ vf’wrédlw&"/*‘::“ pedhy
O \/m’ro\(«an\ﬁ ingh NagA o
Details of known/suspected/unknown accused with full partlculars q ¢ 4070 98T

(Altach se if necessa ) : . _.
parate sheet if nec ry .
| Reddy Q) ..................... __

L Mariareddu . Nenkala. seae
2 i e, Y emchM ..............................
B T —— T

by the complamantf nformant

S LIS SO e
Scanned with CamScanner

71--

‘K:.‘S &



- ‘ﬁ\.

—~ &~ '

8. Particulars of properties stolerifinvolved (Altach separate sheey, if necessy
S PRI 00..c Catbic.
10. Total'Value of property stolenlinvolved.... ........... T

11. Inquest Report/U.D Case No. if any

........................................

| S - Eu\do{.mqj\'_
.O"‘;_'f:fﬂﬂi '_V"-("ﬂ‘.-% tore un .

Osicpnal FIR 9;@&' tp Hhe an'btq._(,\\ll-.w\ml Coudh,vya
o ‘&L\Oem’\n"’kc\'!'u L& AL Cmnmf-_c;f— lolite, Nt D
. : C—C—"\'&'UZJ&BO\LE_)QCL@'CA.%& :

C’vqhd b Co.mplai-nom!—

C.c?v() & Aftalion & (Q-)

(1) _Registered the case and took up the investigation or
f— - \\_4.

(2) Directed (Name of .0.............. Noweooe to
take up the investigation or .

(3) Refused:invest@?ﬁ%h due to ........................ or

(4) Transferred to P.S,, s District,.LL L on point of jurisdiction.

F.L.R. read over to the Complaiﬁant/lnformant, admi

v | tted to be correctly recorded
and a copy given to the Complainan

Ulnformant, free of cost.

. - o5]19.
. Signature of Officer Incha%ﬁ%’%lic%%lam"
N8yl o
14. Signature/Thumb impraYEia; 1019 Name... 0 Hymayaibe .
of the Compiainant/Informant - :

Rank.... ST. 635'» . NU””GHS o

15. Date & Time of dispatch to the Court
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FIRST INFORMATION REPORT
' (Under Sectlons 154 Cr.P.C)

N mc, vuayawada City, II TO\)UN PS.. 2019 FIR No&:l.ll.fzf.zlﬂ... Date)] j,,; / 201‘;

g Aheseeee 'PC""""'"T --------- Sections...&,—kﬂ..?!%ﬁc.: ..........................
I R Sectlons""‘
(m)Act.........--------f: ................... Sectlons ........ '—_ ..........
(V)OtherActs&Sectlonsgec?:%f DPPAC/th't o :

. _ priey 5 18-05-2019 . S
{a)Occu'rrence of offence.......... '.:..‘...Date from....._.'...' .......... Date 1{« JOUOUIO T

. Tnme Perlod....ﬁ.‘...L_ .......... i »Time Frorn ...... e Trme to. Ix?l 39.,”_);){‘4_. - : }
(b)lnformatron recelved at P.s.. Date 1‘1-05 2019.....Time..LY. an s, .
(c) General Diary Reference Entry No:. VC’I NO .. '_l“rm‘e,.!.‘:l.:.;f?D..éw.S.....

: Typeofmformatlon Wntten/Oral - o _.-_ ; ' . .. ) /___J_-
. Place of Occurrence (a) Dlrectlon and Dlstance from P.S.. NO”‘H‘I ? K"l '
............................................................... cescreryensernis . Beat:NO, 'SZI
() Address .. 53%5560...7‘4.8?{‘9@5 @1}{) Db prpd s 65 13048
....-.n?é...pbé‘«?b%’@ LI ?i:ﬁ?;o@—o &...mmaﬁbeﬂ" eg.;u“f o ..».S?wm:(.)am z(zv?f!f

(c ) In case, outside the limits of this Pohce Station, then )

NaME OF P.Sisusssvsssven TThsserseen ' ...'...:....Dlstnct...:,...‘....“.‘.'.'.-‘ .......... SR T
6 Complamant/lnformatron S - Ll ' * :
- (&) Name.. Thotos NAMM e sieesrsenearseene - No..i.'t'.ﬂ.l??.‘?.’él.‘?.b B
k ® Fother's/Hushand sNameArnwd@aAu ........ - '/
) Date/Yearof Birth...... csc,u.gmu....;._..l..!..._'-....(d) Nanonal.ty\tmobc.t.v.».:.’.’.\)g.lzﬂ_u o
). .(e) Passport No ........... _..';....Date [ 1SSU . vvve e Place of lssue.....f._......; ...... ) |
| - {f Occupatlon ...... Assk., Exe.bwttub Engme’,@ ;PXPRMC. Su& DlvlSlm 1\00 3\4/4

@) Address. Fladi.lo.;.E6..,.. Koushik. Adils Arwfmwﬂ Eo\ck
smg...mw ‘Taww . Ta\afzfaﬂ &w‘hm D:stnct .......

Chtw Dvwm __.qi
; Scanned W|th CamScanner :




'; % o —_) — _ _ - .. 3 o ”
£ - .
- . :

s ' ' i t/infofmam- -~
"~ 8. Reasons for delay in reporting by the cOMPIIATEETE =i A
. "'-o---.:-N.Q..&QL%-: .................................................................
' : d  (Attach-separate sheet, if necessary)
9. Particulars of properties stolen/involve NS —
.................... AFP{D."-.ﬁ..-ana..Cuhm--‘#" e ' I".“-“""
S PPV PV
10 Total Vhlue of property stolen/Involved..wcee-ter i
1. Inquest Report/U.D Case NO. if any ..eocoweiteeees sar |
12. First Information contents (Attach separate sheet, if necessary
A separate report of the ¢omplainant is_’hgrewit:h gncloSEd
13. Action taken: Since the above information reveals commission of qffgnce(s)
u/s as mentioned at item No. 2. 2
| (1) Registered the case and took up the investigation or
(2) Directed (Name OF LOuriresiee T, reeeveana NO..co.T e eeeeenns to .
" take up the investigation or. :
,i - (3) Refused investigation due to .......... rveerererereeeranrnenaanas erenereeneenens or
- e |
B (4) Transferred toP.S.. .....omheeeeeeen District....~T=....on point of jurisdiction.
; | , P
_, F.L.R. read over to the Complainant/Informant, adm.it.ted to be correctly recorded
H~ and a copy given to the'‘Complainant/informant, free of cost. . .
.: | . o .Y(CL\,\(L!Q/\J( ,
; . - | el V m\or Ly
: _ - ) . l ‘ Signature of Officer in charge, Police Station
. ey “ ‘ .. oo . .
14, Signatureswumb imglge.s“sglon‘1 Name..Y:. SEKHAR BABU...... .
" of the Complainant/informant . : _ o yzh cig.
- ; Rank...$T56.36.... ¢ 1. Toon PS -
15, Date & Time of dispatch to the Court ........]95.0.5720 L S
Sir, C T : S
0) 'ble M 'v) e e Cour:t'.-wjay_awada
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RST lNFORMATlON REP RT
{Under Sections 154 Cr.P.C}

< la ClW- ll TOWN P S 20‘9 r'R NO. 0lllZ{l'/Jl!.n 240 ‘j'."" “uu, /(/ ,;i/-:‘/I,/'
W | _
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iter A . ‘l‘ﬂ\/\l & P -
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’ 0 Pcr“‘(‘)'d..,..... .‘ ----------------------- T&me From ................ Tlmf.’ lO Seobe o’
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| e S _
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it amant/lnformatlon o : : ) a
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B 4 ¥ - - L M
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ﬂ B Pf‘owﬂgm hn\g alir.. gresha...
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13, Action teken: Since the above information reveals commission of offnnce!,)
u/s as mentioned at item No. 2.

(1) Registered the case and took up the investigation or
(2) Directed (Name Of LO..uc..ocvveeevreieenreieeees e, NO...oovereen
take up the investigation or '

(3) Refuseq inx)estigation due to

(4) Transferredto P.S., ............ }.......District.............on point of jurisdiction. .
F.LR. read-over.to the Com

platnant/Informa ctly recorde
and a copy given to the Co nt, admitted to be correctly

mplalnant/lnformant free of cost
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l‘lRST INFORMATlON REPORI‘
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umcr vnayawnda C“v‘l_llolvi"_s 2019, rm No, 5\L/ \°\ ; Date, \D\H\\q
it et 1q 1.8.C. Mc\ 2. w[ PD?w«&w §
- .'“(ii)’Actu.n-nn-'!;ulucv""ﬁ‘:'\":' lllllll sec“on‘uu-.ﬁ.:‘:-u P P T Y T L LR A R L S A LA . .
(|i.i-)' Act.‘. ....... e " ........ Sectlons......,..".‘. .......................................... 3
C W) Other Acts&Sectvons '-" ........ '
' 3(3) Occurrence of offence...;;.._.”.. ....... Date from..;.l..".j;"...'...i_ ..... Date to.. \Q.\.L\.\l?.i
Tnme Penod ..... '_Time From: o T Time to.. 05 ODWJ
- g e "
(b) 1nformatron received atPS - Date ..... \ Dl\\\\ﬁ . Time... QC\OO‘H
(c) General Dlary Reference Entry No Vo. EL ..... Time Qq QO \'\"3
4 Type of mformatlor\ ertten/Oral )
' 5 Place of Occurrence (a) Direction and Dlstance fromPS NOKth -"f X ﬁ)
SRR : ; LR NP '....BeatNo...:)Z.-L..; ....... _
(b) Address lﬁl 69._\4#}.:63&.. me e (..,,S.odé.o >0
eveveneepianeasieaiene o.ﬁagaé &u.SJ\ c;mdeu ”\'mm m urd%
(c) In case, outsrde the Irmlts of thrs Pohce Statlon. then
, NameofPS
6. Complalnant/lnformatlon Sl o o
| (a) Name 'T\—\ eﬁ A "YP;\\(\'H\JL ....... ..... ..Ph. No '. ' e
(o) Fatheu/HusbandsName Yo AN!\ND ‘EM%..U ....... T
(C) Date/Yearof B|rth...';...:.....3..ﬂ'..a—. ........... eeveeon (d) Natlo-\ahty J—nc\sQO/OC Y,(\)Pﬂ
(e) Passport No e Date lf lssue.., ..... T Place of \ssue.._..'?...':.,.'......_ 5 '
(f) Occupatlon A/‘M. E.mm-huo. ‘En%lnzer,;.? 11‘. PR m...C...ﬁnh 9\\“,
you -
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o~ ;.........S[A.DE:.PALL,L, . umwg PA 622800

7 Details of known/suspected/unknown'accused wlth full partlculgrs
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' * N,

eremseenesnaenes aa( n“\.)..'.\gf".. T ——

fertiretengg,,,

10. Total Value of ‘propcr(y stolcn/lnvolvcd ..... \Q,OOO/—— .

¢ —

N, Inquest chOH/U D Case No. if any ..
- 12, First lnl’ormnﬁon conlents (/\ttach scparale sheet, Ifnecessary)

A separate report of-the comp_lainant:is.,herew_ith enclosed

* 13. Action taken: Since the above mfcrmanon reveals commission of offencals}
u/s as mentioned at’ Item No. 2,

m Regﬁsrered the case and took up the investigation er

(2) Directed (Name Of LO....vvvvsvvsvrsssTrissssssnssssNO s |
take up the lnvestlgatlon or ' i

: |

" (3) Refused mvestagatnon due to erieberneeereararneans c'i
(4) Transferred to P.S., “'” ..... -+ Dltrict...2T.....on point of jurseY

%_ _

F.I.R. read over to the Complainant/Informant. admitted to be correct
and a copy glven to the Complalnant/lnformant free of cost.
(g ol
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Slgnature of%fflcer in cﬁarge polt

. " a
14, Signature/Th %mn _  Name. y SE,K}}AR L

of the COmplalnant/Informant
:Rank..& 1. 9-’& {;,)\ICC--

15. Date & Time of dispatch to Hié Court \.QJH]lq e

Sir,

++ Original FIR is. submmed to'the Hon' ble C N, M
along with Complainant Report. {ficers.

> Copies of the FIRs.are submltted to the aII concerned ©
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IN THE HIGH COURT OF |
ANDHRA PRADESH AT AMARAVATHI
|

ADDITIONAL AFFIDAVIT FILED BY
THE RESPONDENT NO.10

Filed by:

G.P. for Irrigation & CAD (15531)
Counsel for the Respondent No.10




IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATHI

C.C.No.

2034 OF 2023
In

W.P.(PIL) No.19 OF 2023

RUNNING INDEX

Sl. .| Description of the Document Date of Date of | Page
No. Paper Filing | Nos.
1. Contempt Petition and | .03.2023 | .03.2023
Affidavit ' ’ -6
2. Copy of Order in W.P.(PIL) | 06.03.2023 ”
No.19 of 2023 1-15
3. Copy of Petition and Affidavit -- ?
in W.P.(PIL) No.19 of 2023 1474
4, Copies of Representations of | 14.03.2023 ”
the Petitioner 1514
5. Copies of Contempt Notices 27.03.2023 ?
’ ’ | 7786
6. Photographs of illegal mining -- ?
along with Date, Longitude QY
and Latitude
7. Vakalath .03.2023 » ci ,
Amaravathi
Pia. A=zt =9=R 90
Date:  .03.2023
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MEMORANDUM OF CONTEMPT CASE
(Under Section 10-12 of Contempt of Courts Act)

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATHI

C.C.No._ 2034 OF 2023
In

W.P.(PIL) No.19 OF 2023

Between:

Pilli Surendra Babu, S/0.Nagaiah,

Age 41 years, Occupation: Ex-Army, Social Activist,
R/o0.Kesarapalli Village, Gannavaram Mandal,

Krishna District, Andhra Pradesh,

Phone: 9640141199, Pin: 521102.

Bank A/c.N0.20015914022, Bank Name: S.B.I., Reddygudem.
Aadhar Card No: 4177 4802 6678,

PAN No: ANLPP8069N

Email ID: surendrababu. pﬂh@gmaﬂ com

... Petitioner/Writ Petitioner
AND

1. Sri Sasibhushan Kumar,

Principal Secretary, Water Resources Department,
" Secretariat, Velagapudi, Amaravathi - 522 503,
Guntur District, A.P.

2. Sri C.Narayana Reddy,
Engineer-in-Chief, Irrigation,
Water Resource Department,
Governorpet, Vijayawada.

... Respondents/ Respondents 10 and 11in W. P

81
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For the reasons stated in tﬁe accompanying affidavit, the petitioner
herein prays that the Hon’ble High Court may be pleased to summon the
respondents herein and punish the respondents for willful, deliberate
disobedience of the Order of this Hon’ble Court in W.P.(PIL) No.19 OF 2023,
dt.06.03.2023 passed by the Lordships -Hon’ble the Chief Justice
SRI PRASHANT KUMAR MISHRA and the Hon’ble Justice
Dr.V.RKKRUPA SAGAR, and pass such other order or orders as this

Hon’ble Court may deem fit and proper in the circumstances of the case.

Amaravathi

BRr Glabutw o
Dt. .03.2023 ' Counsel for the Petitioner
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iN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATHI

C.C.No. . OF 2023
: In

W.P.(PIL) No.19 OF 2023
Between: :

Pilli Surendra Babu, S/o0.Nagaiah,

Age 41 years, Occupation: Ex-Army, Social Activist,
R/o0.Kesarapalli Village, Gannavaram Mandal,

Krishna District, Andhra Pradesh,

Phone: 9640141199, Pin: 521102.

Bank A/c.N0.20015914022, Bank Name: S.B.1., Reddygudem.
Aadhar Card No: 4177 4802 6678,

PAN No: ANLPP8069N

Email ID: surendrababu.pilli@gmail.com

. ... Petitioner/Writ Petitioner
AND |

1. Sri Sasibhushan Kumar,
Principal Secretary, Water Resources Department,
Secretariat, Velagapudi, Amaravathi — 522 503,
Guntur District, A.P.

2. Sri C.Narayana Reddy,
Engineer-in-Chief, Irrigation,
Water Resource Department,

Governorpet, Vijayawada. | :
... Respondents/Respondents 10 and 11 in W.P.

.AFFIDAVIT
I, Pilli Surendra Babu, S/o.Nagaiah, Agé 41 years, Occupation: Ex-
Army, Social Activist, R/o.Kesarapalli Village, Gannavaram Mandal, Krishna
District, Andhra Pradesh, do hereby solemnly affirm and sincerely state on

oath as follows:

P G?
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L. I am the petitioner herein and as such I am well acquainted with the

facts of the case.

2. It is humbly submitted that the above stated WP (PIL) No.19 of 2023
was filed by the writ petitioner before this Hon’ble Court for'a Writ of
Mandamus to declare the inaction of the respondent authorities in not taking
any action against the persons involved in excavating, transporting gravel/clay
illegally from _the bunds of Polavaram Right Canal in united Krishna District .

and for further consequential directions.

3. It is further submitted thaf the above stated writ petition came-up for
“adjudication before the Hon’ble High Court on 06.03.2023, wherein this
Hon’ble Court passed the followiﬁg Order:

“Heard the learned counsel Jfor the petitioner.

Issue Notice to the respondents, returnable irg SJour weeks.

Personal Notice is also permitted.

Respondents 10 and 11 shall file counters along with
comprehensive report on the issye of illegal mining over the subject
area, by the next date of hearing. '

Post this case after four weeks.

Mean while, respondent Nos.10 and 11 shall en.;'ure-that there is

no illegal mining on the bunds of Polavaram Right Canal in united
Krishna District.

p-
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4, It is further submitted that inspite of the orders of the Hon’ble High
Court, the illegal mining on the said canal bunds of Polavaram Right canal in
the united Krishna District is ongoing, illegal mining is carrying out by the
unofficial respondent. It is further submitted that the petitioner/writ petitioner
had submitted representations to the respondents herein on 14.03.2023, which -
was endorsed by the authorities on 15.03.2023, but, however, the said illegal

mining is ongoing.

5. It is further submitted that having no other alternative, the petitioner
had got issued Contempt Notices to the respondents herein through his
counsel on 27.03.2023, but, inspite of the same, the respondent authorities are
not taking any coercive action for stalling the illegal mining of Gravel, etc.,
from the bunds of the Polavaram Right Canal, inspite of the directions by this
Hon’ble Court, the respondent authorities are not responding | nor
implementing the orders of this Hon’ble Coutt, which clearly amounts to .
flouting of the orders of this Hon’ble :Court, which comes under the purview
~ of Sections 10 to 12 of the Contempt of Courts Act. If unless and until the.
respondent authorities are not puhished under the provisions of the Contempt
of Courts Act, the illegal mining on the bunds of the Polavaram Right Canal
will not be stopped, therefore, the petitioner is before this Hon’ble Court

under the shelter of Section 10 to 12 of the Contempt of Courts Act, by way of

this Contempt Case. ' P cw
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Hence, it is prayed that this Hon’ble Court may be pleas‘ed to summon
the respondents herein and punish the respbhdents for willful, deliberate
disobedience of the Order of this Hon’ble Court in W.P.(PIL) No.19 OF 2023,
dt.06.03.2023 passed by thé Lordships Hon’ble the Chijef Justice
SRI * PRASHANT KUMAR | MISHRA and the Hon’ble Justice
Dr.V.RK.KRUPA SAGAR, and pass such .other order or orders as this |

Hon’ble Court may deem fit and proper in the circumstances of the case.

Sworn and signed before me

~ on this the day of March, 2023 Q Qv
at Amaravathi. Deponent
~ Attestor
VERIFICATION STATEMENT

I, Pilli Surendra Babu, S/0.Nagaiah, Age 41 years, Occupation: Ex-
Army, Social Activist, R/o0.Kesarapalli Villége, Gannavaram Mandal, Krishna
District, Andhra Pradesh, the petitioner herein, acquainted with the facts, do
héreby- verify and state that the contents of above paras of the affidavit filed in -
support of the Contempt Case are true to my personal knowledge and are

based on legal advice and believed to be correct.

Verified on this the day of March, 2023.

Counsel for the Petitioners Deponent
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(SHOW CAUSE NOTICE BEFORE ADMISSION) A
IN THE HIGH COURT OF ANDHRA PRADESH AT AMARAV TH:

3.

(SPECIAL ORIGINAL JURISDICTION) Ny,

MONDAY ,THE SIXTH DAY OF MARCH
TWO THOUSAND AND TWENTY THREE
. :PRESENT: :
THE HONOURABLE THE CHIEF JUSTICE SRI PRASHANT KUMAR MISHRA
AND : .
THE HONOURABLE JUSTICE DR V R K KRUPA SAGAR
W.P.(PIL). NO: 19 OF 2023
Between:
Pilli Surendra Babu, S/o.Nagaiah, Age 41 years, Occupation. Ex-Army, Social
Activist, R/o.Kesarapalli Village, Gannavaram Mandal, Krishna District, Andhra
Pradesh, Phone. 9640141199, Pin. 521102. Bank A/c.No.20015914022, Bank
Name. S.B.l, Reddygudem. Aadhar Card No. 4177 4802 6678, PAN No.
ANLPP8069N Email ID. surendrababu.pilli@gmail.com '
BT Petitioner

AND

1. Union of India, Rep. by Secretary to the Govt. of India, Rashtrapathi Bhawan,
New.Delihi 110 004. o

2. The Principal Secretary, Ministry of Environment, Forest and Climate Change,

" Indira Paryavaran Bhawan, Jorbagh Road, New Delhi -110 003.

3. The State of Andhra Pradesh; Rep. by its Chief Secretary, 4th Block,
Secretariat, Velagapudi, Amaravathi - 522 503, Guntur District, A.P.

4. The Principal Secretary, Revénué Department, 4th Block, Secretariat,
Velagapudi, Amaravathi - 522 503, Guntur District, A.P.

5. The Director General of Police, Vigilance and Enforcement, NTR
Administrative Block, Pandit:Nehru Bus Station, Vijayawada - 520 013.

6. The Addl. Director General of Police, CBCID, Police Head Quarters,
Mangalagiri, Guntur District.. -<:: @

7. The Member Secretafy, Andhra:Pradesh Pollution Control Board, APPCB
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamalavari Street, Kasturibaipet, Vijayawada - 520 010.

8. The Director, Department of Mines and Geology, Ibrahimpatnam, Vijayawada,
NTR District. SRR

9. The Director, Special Enforcement Bureau, Police Head Quarters,
Mangalagiri, Guntur District.. - -

10. The Principal Secretary, Water Resources Department, Secretariat,
Velagapudi, Amaravathi - 522 503, Guntur District, A.P.

11.The Engineer-in-Chief, Irrigation, Water Resource Department, Governorpet,
Vijayawada. T e

12.The Collector and District Magistrate, Krishna District, Machilipatham.

13.The Collector and District Magistrate, NTR Vijayawada District, Vijayawada.

14. The Regional Vigilance and’Enforcement Officer, Vigilance and Eriforcement
Department, Vijayawada, NTRDistrict. :

15.Buddi Bhuvindarao @ Kali, S/6.5atyanarayana, Suram Palli Village,
Gannavaram Mandal, Krishna:District.
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16.Dandamudi Sai Krishna Chowdary, S/o.Ramakrishna, R/o.Keesara Village,
Kanchikacherla Mandal, NTR District. Ph.8897505319
17.Kareem Khan, S/o.Babu Khan, R./0.H.N0.6-88/1, Rampur, Dharma Nagar
Mandal, Warangal, Telangana - 506 151, Ph.8555961061
18.Inkollu Sunil Kumar, S/o.Sivaji, R/o.D.No.3-77, Bejathpuram Village,
Tadikondi Mandal, Guntur District..Ph.9948252849 .
19. Chalivendra Ramakrishna, S/o.not known, R/o.Naridanauru Village, Unguturu
Mandal, Krishna District. Ph. ,8179194479
20. Pothuraju Madhava, S/o..Seshaiah, R/0.Opp. Rice Mill, Kothuru, Tadepalli, o
Vijayawada Rural Mandal, NTR District. Ph. 9700908499 :
21.Vuyyuru Gopalrao, S/o Rangaiah, R/o.Beside Mee-seva Centre, Kothuru,
Tadepalli, Vijayawada Rural Mandal, NTR District. Ph. 9490148424
22,Dhulipalla Purnachandra Rao, S/o.Devendra Rao, R/o.Nynavaram Village,
Vijayawada Rural Mandal, NTR District. Ph. 9390508999 .
23. Akula Srinivasarao, s/o.not known, R/o.Kundavari Kandrika, Pathapadu,
Vijayawada Rural Mandal, NTR Ph. 8332929497
: Respondents

WHEREAS the above named through his Advocate Sri V R Maheswara Rao T

Paleti presented this pleased to issue a Writ, Order, or orders, more particularly one
in the nature of Writ of Mandamus,

(a) Declaring the inaction of the .Respondent authorities in not taking any

action against the persons involved-in"excavating, transporting gravel/clay illegally
from the bonds of Polavaram Right Canal in United Krishna District causing Crores -
of Rupees loss to the State exchequer’despite receiving several representations of
the petitioner sought for action of the respondent authorities on the persons involved

in excavating and transporting on the bonds of Polavaram Right Canal in United

Krishna District without any permissions and ha violation of The Mines and Mineral
(Development and Regulation) Act, 1957, Environment Protection Act, A.P. Minor
Mineral Concession Rules, The Water (Prevention and Control of Pollution) Act,

1974, The Air (Prevention and Control of Pollution) Act, 1981 amounts to -arbitrary,

unlawful and dereliction of duty.

(b) directing the respondents no mining operation shall takes place on the

Polavaram Right Canal in United Krishna District unless all the statutory sanctions,
permissions and approvals from the conéerned authorities subsisting as per Law.

(c) to Appoint a Committee by the ‘Experts to assess and estimate the cost of
the gravel/clay illegally excavated: frorr the Polavaram Right Canal and damage .
caused to the canal by the illegal excavation and transportation of the mineral. '

(d) to direct the respondents to- initiate action, criminal cases against all the

violators involved either directly or indirectly in illegal mining including erring officials;

"
-

(e) to direct the respondents to make an enquiry by any Specialised Agency

to unearth the quantity of gravel/clay illegally excavated and transported from the
bunds of Polavaram Right Canal and to punish the .persons involved in the illegal
mining and directing the recovery of illegal wealth accumulated through illegal mining
and directing to punish the erring officials and to repair, restore, revegetate the

illegally mined area and compensate for such repairs, restoration and revegetation.
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() to direct the respondents for the Prosecution of the offenders/ violators -
involved in loss of pilferage of State fevenue, offences and illegalitites committed in

damaging the Polvaram Right Canal:in connivance of public servants in abetting and
aiding the offences. T

AND WHEREAS the High Court upon perusing the petition and affidavit filed
herein and upon hearing the arguments of Sri V R Maheswara Rao Paleti Advocate
for the Petitioner, Sri Harinath N , Deputy Solicitor General of India for the
Respondent Nos. 1 & 2, GP for GAD for the Respondent No.3, GP for Revenue for
the Respondent Nos. 4,12 & 13, GP for Home for the Respondent Nos. 5, 6, 8 & 14,
GP for Mines for the Respondent No.8, Sri V.Surendra Reddy, Counsel for the
Respondent No.7, directed issue of notice to the Respondents herein returnable in
four weeks to show cause as to why this PUBLIC INTEREST LITIGATION should
not be admitted.

You viz:

1. Secretary to the Govt. of India, Union of India , Rashtrapathi Bhawan,
New.Dellhi 110 004. :

2. The Principal Secretary; Ministry of Environment, Forest and Climate
Change, Indira Paryavaran Bhawan, Jorbagh Road, New Delhi -1 10 003.

3. The Chief Secretary, State of Andhra Pradesh , 4th Block, Secretariat,
Velagapudi, Amaravathi - 522 503, Guntur District, A.P.

4. The Principal Secretary, Revenue Department, 4th Block, Secretariat,
Velagapudi, Amaravathi - 522 503, Guntur District, A.P.

5. The Director General of Police, Vigilance and Enforcement, NTR
Administrative Block, Pandit Nehru Bus Station, Vijayawada - 520 013.

6. The Addl. Director General of Police, CBCID, Police Head Quarters,
Mangalagiri, Guntur District. -

7. The Member Secretary, Andhra Pradesh Pollution Control Board, APPCB
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamalavari Street, Kasturibaipet, Vijayawada - 520 010.

8. The Director, Department of Mines and Geology, Ibrahimpatnam,
Vijayawada, NTR District. " . -

9. The Director, Special Enforcement Bureau, Police Head Quarters,
Mangalagiri, Guntur District. -

10.The Principal Secretary, Water. Resources Department, Secretariat,
Velagapudi, Amaravathi - 522 503, Guntur District, A.P.

11. The Engineer-in-Chief, Irrigation, Water Resource Department,
Governorpet, Vijayawada.

12.The Collector and District Magistrate, Krishna District, Machilipatnam.

13.The Collector and District Magistrate, NTR Vijayawada District,
Vijayawada. -

14. The Regional Vigilance and Enforcement Officer, Vigilance and
Enforcement Department, Vijayawada, NTR District. -

15.Buddi Bhuvindarao @ Kali, S/o.Satyanarayana, Suram Palli Village,
Gannavaram Mandal, Krishna District.

16.Dandamudi Sai Krishna Chowdary, S/o.Ramakrishna, R/o.Keesara
Village, Kanchikacherla Mandal, NTR District. Ph.8897505319 .

17.Kareem Khan, S/o.Babu Khan, R./0o.H.N0.6-88/1, Rampur, Dharma Nagar
Mandal, Warangal, Telangana - 506 151, Ph.8555961061
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18. Inkollu Sunil Kumar, S/o.Sivaji, R/0.D.No.3-77, Bejathpuram Village,
Tadikondi Mandal, Guntur District. Ph.9948252849

19. Chalivendra Ramakrishna, S/o.not known, R/o.Naridanauru Village,
Unguturu Mandal, Krishna District. Ph. ,8179194479

20.Pothuraju Madhava, S/o..Seshaiah, R/0.Opp. Rice Mill, Kothury,
Tadepalli, Vijayawada Rural:-Mandal, NTR District. Ph. 9700908499

21.Vuyyuru Gopalrao, S/o- Rangaiah, R/o.Beside Mee-seva Centre, Kothuru,
Tadepalli, Vijayawada Rural Mandal, NTR District. Ph. 9490148424

22.Dhulipalla Purnachandra Rao, S/o.Devendra Rao, R/o.Nynavaram Village,
Vijayawada Rural Mandal, NTR District. Ph. 9390508999

23. Akula Srinivasarao, s/o.nct.known, R/o.Kundavari Kandrika, Pathapadu,
Vijayawada Rural Mandal,;:NTR Ph. 8332929497

are be and hereby directed to shov{) éédse either appearing in person or through an
Advocate, as to why in the circumstances set out in the petition and the affidavit filed
therewith(copy enclosed ) this WP(PIL) should not be admitted within four weeks.

IA NO: 3 OF 2023 o :

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the'petition, the High Court may be pleased to direct
the Respondent authorities to forthwith: take steps to stop the illegal mining activities
conducting on the bunds of Polayaram Right Canal in united Krishna District, ,
pending disposal of WP(PIL) No:-'19.o0f 2023, on the file of the High Court.

IA NO: 2 OF 2023 :
Petition under Section 151"CGPC “praying that in the circumstances stated in
the affidavit filed in support of thepetition, the High Court may be pleased to direct

the Respondent authorities to submit the action taken report to this Hon'ble Court, on

the petitioner's representations dated:21.11.2022, pending disposal of WP(PIL) No.
19 of 2023, on the file of the High Court:

IA NO: 1 OF 2023

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the Respondent authorities to conduct physical verification to the illegal mining areas
on the bunds of Polavaram Canal and.arrange their staff to stop illegal mining on the
bunds of Polavaram Right Ca.nal-,";ﬁent_iing disposal of WP(PIL) No. 19 of 2023, on
the file of the High Court. e

The Court made the following ordeér:
(Throu‘g’ﬁ‘-f"ﬁhysical mode)
“Heard the learned counse.l-;'fd;{'the petitioner.
Issue notice to the respondents, returnable in four weeks.

Personal notice is also permitted.
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Respondent Nos.10 and 11 shall file counter(s) along with
comprehensive report on the issue of illegal mining over the subject area by
the next date of hearing. '

Post this case after fouf'~Weeks;'

Meanwhile, respondent Nos.10 and 11 shall ensure that there is no
illegal mining on the - bunds of Polavaram Right Canal in united Krishna
District.” :

Sd/- B. PRASADA RAO
ASSISTANT REGISTRAR

IITRUE COPYII : SECTION OFFICER
t

To, :

1. Secretary to the Govt. of India, Union of India , Rashtrapathi Bhawan,
New.Dellhi 110 004.

2. The Principal Secretary, Ministry of Environment, Forest and Climate
Change, Indira Paryavaran Bhawan, Jorbagh Road, New Delhi -110 003.

3. The Chief Secretary, State of Andhra Pradesh , 4th Block, Secretariat,
Velagapudi, Amaravathi - 522 503, Guntur District, A.P.

4. The Principal Secretary, Revenue Department, 4th Block, Secretariat,
Velagapudi, Amaravathi --522 503, Guntur District, A.P. _

5. The Director General of Police, Vigilance and Enforcement, NTR
Administrative Block, Pandit Nehru Bus Station, Vijayawada - 520 013.

6. The Add!. Director General of Police, CBCID, Police Head Quarters,
Mangalagiri, Guntur District. -

7. The Member Secretary, Andhra Pradesh Pollution Control Board, APPCB
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamalavari Street, Kasturibaipet, Vijayawada - 520 010.

8. The Director, Department of Mines and Geology, lbrahimpatnam,
Vijayawada, NTR District.

9. The Director, Special Enforcement Bureau, Police Head Quarters,
Mangalagiri, Guntur District. -

10. The Principal Secretary, ‘Water Resources Department, Secretariat, -
Velagapudi, Amaravathi - 522 503, Guntur District, A.P.

11.The Engineer-in-Chief, Irrigation, Water Resource Department,
Governorpet, Vijayawada.

12.The Collector and District:Magistrate, Krishna District, Machilipatnam.

13.The Collector and District Magistrate, NTR Vijayawada District,
Vijayawada. .

14.The Regional Vigilance and Enforcement Officer, Vigilance and
Enforcement Department, Vijayawada, NTR District.

15.Buddi Bhuvindarao @ Kali, S/o.Satyanarayana, Suram Palli Village,
Gannavaram Mandal, Krishna District.

16. Dandamudi Sai Krishna Chowdary, S/o.Ramakrishna, R/o.Keesara
Village, Kanchikacherla Mandal, NTR District. Ph.8897505319 _

17.Kareem Khan, S/o.Babu Khan, R./0.H.No.6-88/1, Rampur, Dharma Nagar
Mandal, Warangal, Telangana - 506 151, Ph.8555961061
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18. Inkollu Sunil Kumar, S/o.Sivaji, R/0.D.No.3-77, Bejathpuram Village,
Tadikondi Mandal, Guntur District. Ph.9948252849

19. Chalivendra Ramakrishna; S/o.not known, R/o.Naridanauru Village,
Unguturu Mandal, Krishna District. Ph. ,8179194479

20. Pothuraju Madhava, S/o..Séshaiah, R/0.Opp. Rice Mill, Kothuru,
Tadepalli, Vijayawada Rural Mandal, NTR District. Ph. 9700808499 _

21.Vuyyuru Gopalrao, S/o Rangaiah, R/o.Beside Mee-seva Centre, Kothuri,
Tadepalli, Vijayawada Rural Mandal, NTR District. Ph. 9490148424

22.Dhulipalla Purnachandra Rao, S/o.Devendra Rao, R/o.Nynavaram Village,
Vijayawada Rural Mandal, NTR District. Ph. 9390508999

23. Akula Srinivasarao, s/o.not known, R/o.Kundavari Kandrika, Pathapadu,
Vijayawada Rural Mandal, NTR Ph. 8332929497( 1 to 23 by RPAD- along
with a copy of petition and affidavit)

24.0ne CC to Sri V R Maheswara Rao Paleti, Advocate [OPUC]

25.0ne CC to Sri Harinath N,Deputy Solicitor General of India [OPUC]

26.Two CCs to GP for GAD, High Court of AP [OUT]

27.Two CCs to GP for Revenue,. High Court of AP [OUT]

28.Two CCs to GP for Home, High Court of AP [OUT]

29.Two CCs to GP for Mines, High Court of AP [OUT]

30.Two CCs to GP for Irrigation & CAD, High Court of AP [OUT]

31.0ne CC to Sri V.Surendra Reddy, Counsel [OPUC]

32.Two spare copies. T

RVK
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HIGH COURT

4
HC,J & DR VRKKS,J

DATED:06/03/2023

POST THIS CASE AFTER FOUR WEEKS

NOTICE BEFORE ADMISSION

WP(PIL).No.19 of 2023

DIRECTION
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MEMORANDUM OF WRIT PETITION
(Under Article 226 of the Constitution of India)

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH

AT AMARAVATHI
(Special Original Jurisdiction)
W.P.(PIL) No. |F of 2023 -

Between:

Pilli Surendra Babu, S/0.Nagaiah,

Age 41 years, Occupation: Ex-Army, Social Activist,
R/o0.Kesarapalli Village, Gannavaram Mandal,

Krishna District, Andhra Pradesh,

Phone: 9640141199, Pin: 521102.

Bank A/c.No0.20015914022, Bank Name: S.B.L, Reddygudem.
Aadhar Card No: 4177 4802 6678, . '
- PAN No: ANLPP8069N

Email ID: surendrababu.pilli@ gméil.com

... Petitioner
. AND
1. Union of India,

Rep. by Secretary to the Govt. of India,
Rashtrapathi Bhawan,

"~ New Delhi — 110 004.

2, The Principal Secretary,

Ministry of Environment, Forest and Climate Change,
‘Indira Paryavaran Bhawan, Jorbagh Road,
New Delhi — 110 003. -

" 3. The State of Andhra Pradesh,
Rep. by its Chief Secretary,
4t Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.
; . . °
4. The Principal Secretary,
Revenue Department,
4t Block, Secretariat, Velagapud.l
. Amaravathi — 522 503, Guntur District, A.P.

5. The Director General of Police,

» Vigilance & Enforcement,
NTR Administrative Block, Pandit Nehru Bus Siatlon,
Vijayawada — 520 013.
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% The Addl. Director General of Police,
- CBCID, Police Head Quarters,
Mangalagiri, Guntur District.

7. The Member Secretary,
Andhra Pradesh Pollution Control Board, .
APPCB D.No.33-26-14 D/2, Near Sunrise Hospital,

Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet,
Vijayawada — 520 010. e .

* 8. The Director, -
. Department of Mines & Geology
Ibrahimpatnam, Vijayawada, NTR District.

9. The Director,
Special Enforcement Bureau,
Police Head Quarters,
Mangalagiri, Guntur District.

* 19. The Principal Secretary,
Water Resources Department,
Secretariat, Velagapudi, ' ‘
Amaravathi — 522 503, Guntur District, A.P.

. 11. The Engineer-in-Chief, Irrigation,
~ Water Resource Department,
Governorpet, Vijayawada.

* 22. The Collector and District Magistrate,
” Krishna District, Machilipatnam. .

. 33. The Collector and District Magistrate,
- NTR Vijayawada District, Vijayawada.

14. The Regional Vigilance and Enforcemest Officer,
Vigilance and Enforcement Department,
Vijayawada, NTR District.

15. Buddi Bhuvindarao @ Kali, S/ o.Satyanarajfana,
Suram Palli Village, Gannavaram Mandal,
Krishna District.

~ 6. Dandamudi Sai Krishna Chowdary, S/o.Ramakrishna,
" R/o.Keesara Village, Kanchikacherla Mandal,
NTR District. Ph:8897505319

95



o

-

<l

17. Kareem Khan, S/0.Babu Khan

R/0.H.No.6-88/1, Rampur, Dharma Sagar Mandal,

Warangal, Telangana — 506 151,
Ph:8555961061

18. Inkollu Sunil Kumar, S/o Sivaji, .
R/0.D.No.3-77, Bejathpuram Village,
+ Tadikonda Mandal, Guntur District.
Ph: 9948252849

19. Chalivendra Ramakrishna, S/o.not known,
R/o.Nandamuru Village, Unguturu Mandal
Krishna District.

Ph: 8179194479

t4

20. Pothuraju Madhava, S/0:Seshaiah,
- R/0.Opp: Rice Mill, Kothuru, Tadepalli, .
Vijayawada Rural Mandal, NTR District.
Ph: 9700908499

21. Vuyyuru Gopalrao, S/o.Rangaiah,
R/o0.Beside Mee-seva Centre,
Kothurg, Tadepalli,
' Vljayawada Rural Mandal, NTR District.
Ph: 9490148424

29, Dhuh‘JalIa Purnachandra Rao, S/0.Devendra Rao,
R/0.Nynavaram Village, Vljayawada Rural Mandal

NTR District. Ph: 9390508999

23. Akula Srinivasarao, s/o.not known,
R/o.Kundavari Kandnka Pathapadu
_Vijayawada Rural Mandal NTR District.
Pn: 8332929497

... Respondents

The address of the above named petitionersfor the purpose of servie® of
a]l notices and other process etc. is that of his PALETI V.R. MAHESWARA
RAO (23013),. Advocate, Sector-1, Road No.8, Lotus Land Mark, Ayodhya

Nagar, Vljayawada
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For the reasons stated in the’ accompanying affidavit, the petitioner .
prays that the Hon’ble Court may bé pleased to issue a Writ, Order or orders
mere particularly one in the nature of Writ of Mandamus

(a) Declaring the inaction of the Respondent authorities in not takmg any
action against the persons - involved in excavating, transporting
gravel/clay illegally from the bunds of Polavaram. Right Canal in United -
Krishna District causing Crores of Rupees loss to the State exchequer
despite receiving several representations of the petitioner sought for
action of the respondent authorities on the ' persons involved in
excavating and transporting on the bunds of Polavaram Right Canal in
United Krishna District without any permissions and in violation of The
Mines and Mineral (Development and Regulation) Act, 1957,
Environment Protection Act, A.P. Minor Mineral Concession Rules, The
Water (Prevention and Control of Pollu’aon) Act, 1974, The Air |
{Prevention and Control of Pollution) Act, 1981 amounts to arbitrary,
unlawful and derehctron of duty,

b}  directing the respondents no mining operation shall takes place on the
Polavaram Right Canal in United Krishna District unless al] the

statutory sanctions, permissions and approvals from the concerned
authorities subsisting as per Law;

(¥ to Appoint a Committee by the Experts to assess and estiriate the cost of -
the gravel/clay illegally excavated from the Polavaram Right Canal and

/ damage caused to the canal by the illegal excavation and transportatlon
of the mineral;

(@ to direct the respondenisto initiate action, criminal cases against all the

violators involved either directly or indirectly in illegal mining including
exring officials;
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(e)
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to direct the respondénts to make an enquiry by any Specialised Agency
to unearth the quantity of gravel/clay illegally excavated and
transported from the bunds of Polavaram Right Canal and to punish the

personsinvolved in the illegal mining and directing the recovery of illegal

wealth accumulated through illegal mining and directing to punish the
erring officials and to repair, restore, revegetate the illegally mined area
and compensate for such re airs, restoration and revegetation;

to direct the respondents for the Prosecution of the offenders/ violators .
involved in loss of pilferage of State revenue, offences and illegalitites
committed in damaging the Polvaram Right Canal in connivance of
public servants in abetting and aiding the offences;

and pass such other order or orders as this Hon’ble Court may deem fit

and proper in the circumstances of the case.

R&.MW

Dt: 14.02.2023 ' Counsel for the Petitioner

Q
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HIGH COURT OF A.P.
AT AMARAVATHI

W.P.(PIL) No: of 2022

MEMORANDUM OF

WRIT PETTTION

Filed by:
Paleti V.R.Maheswara Rao (23013)

Counsel for the Petitioner
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IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATHI

(Rule-4(e) of the High Court of Judicature at Amafavathi, for the State of Andhra

Pradesh Public Interest Litigation Rules, 2015)

W.P.(PIL) No. ’ of 2023
Between: . .

Pilli Surendra Babu, S/0.Nagaiah,

Age 41 years, Occupation: Ex-Army, Social Activist,
R/o.Kesarapalli Village, Gannavaram Mandal,

Krishna District, Andhra Pradesh,

Phone: 9640141199, Pin: 521102.

Bank A/c.N0.20015914022, Bank Name: S.B.I, Reddygudem.
Aadhar Card No: 4177 4802 6678,

PAN No: ANLPP8069N

Email ID: surendrababu.pilli@email.com

... Petitioner
AND

1. Union of India, : '
Rep. by Secretary to the Govt. of India,
Rashtrapathi Bhawan,
New Delhi - 110 004.

2. The Principal Secretary,
Ministry of Environment, Forest and Climate Change,

Indira Paryavaran Bhawan, J orbagh Road,
New Delhi — 110 003.

3. The State of Andhra Pradesh,
Rep. by its Chief Secretary,
4% Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.

Q

4. The Principal Secretary, :
Revenue Department,
4% Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.

5. The Director General of Police,
Vigilance & Enforcement, .
NTR Administrative Block, Pandit Nehru Bus Station,
Vijayawada — 520 013.
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6. The AddL Director General of Police,
CBCID, Police Head Quarters,
Mangalagiri, Guntur District.

7. The Member Secretary,
Andhra Pradesh Pollution Control Board,
APPCB D.No.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet
Vijayawada — 520 010.

8. The Director,
Department of Mines & Geology,
Ibrahimpatnam, Vijayawada, NTR District.

9. The Director,
Special Enforcement Bureau,
Police Head Quarters,
Mangalagiri, Guntur District.

10. The Principal Secretary,
Water Resources Department,
Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.

11. The Engineer-in-Chief, Irrigation,
Water Resource Department,
Governorpet, Vijayawada.

12. The Collector and Distriat Magistrate,
Krishna District, Machilipatnam.

3. The Collector and District Magistrate,
NTR Vijayawada District, Vijayawada.

~

W

14. The Regional Vigilance and Enforcement Officer,
Vigilance and Enforcement Department,
Vijayawada, NTR District.

<

15. Buddi Bhuvindarao @ Kali, S/o.Satyanarayana,
Suram Palli Village, Gannavaram Mandal,
Krishna District. .

16. Dandamudi Sai Krishna Chowdary, S/ o.Ramakrishna,
R/o0.Keesara Village, Kanchikacherla Mandal,
NTR District. Ph:8897505319

-
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17. Kareem Khan, S/0.Babu Khan, '
R/0.H.No0.6-88/1, Rampur, Dharma Sagar Mandal,
Warangal, Telangana — 506 151,
Ph:8555961061

18: Inkollu Sunil Kumar, S/o.Sivaji,
R/0.D.No.3-77, Bejathpuram Village,
Tadikonda Mandal, Guntur District.
Ph: 9948252849

19. Chalivendra Ramakrishna, S/o.not known,
R/0.Nandamuru Village, Unguturu Mandal,
Krishna District.

Ph: 8179194479

20. Pothuraju Madhava, S/o.Seshaiah,
R/0.0pp: Rice Mill, Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District.
Ph: 9700908499

21. Vuyyuru Gopalrao, S/0.Rangaiah,
R/0.Beside Mee-seva Centre,
Kothuru, Tadepalli, :
Vijayawada Rural Mandal, NTR District.
Ph: 9490148424 :

22, Dhulipalla Purnachandra Rao, S/o.Devendra Rao,

R/0.Nynavaram Village, Vijayawada Rural Mandal,
NTR District. Ph: 9390508999

23. Akula Srinivasarao, s/o0.not known,
R/0.Kundavari Kandrika, Pathapadu,
Vijayawada Rural Mandal, NTR District.

< Ph: 8332929497 ©

AFFIDAVIT

O

... Respondents

I, Pilli Surendra Babu, S/0.Nagaiah, Age 41 years, Occupation: Ex-Army,

Social Activist, R/o.Kesarapalli Village, Gannavaram Mandal, Krishna District,

Andhra Pradesh now having temporarily come down to Amaravathi, do herehy

solemnly affirm and sincerely state on oath as follows:
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1. I am the petitioner herein and as such I am fully acquainted with the facts

of the case.

2. PARTICULARS OF THE CAUSE /[ ORDER AGAISNT WHICH THE

PETITION IS MADE:

The present writ petition is filed in larger Public Interest for a direction to
the respondent authorities to take steps to stop the illegal mining on Polavaram -
Right Canal in Krishna and N.T.R. District, bypassing the required
permissions/clearances from the irrigation Department, Mining Department,
Department of Revenue Pollution Control Board and causing destruction of the
Polavaram nght Canal Bunds environment, causing pollution, and making huge
illegal wealth by mining mafia and effecting flora fauna in the Krishna, NTR
Districts of Andhra Pradesh.

3. PARTICULARS OF THE PETITIONER:
S U AR DI LHE PETTITIONER

The Petitioner is an Ex-Army soldier. The petitioner is a full-time social
activist working for the protection of human rights of the Scheduled Castes and
other marginalized ®mmunities in the Sta‘EﬂJe. of Andhra Pradesh tirough his
activism. The petitioner is presently residing in Kesarapalli Village, Gannavaram
Mandal, Krishna District, Andhra Pradesh, Phone: 9640141199. The petitioner
was through his activism, has come across the 111ega1 mining on Polavaram nght
Canal in Krishna, NTR D1strlcts and started Workmg by visiting the ground and
gathering details, obtained some of the astonishing information that the mining
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mafia has been violating all existing rules and continuing the destruction of
Polavaram Right Canal bunds environm'ent, causing pollution and causing huge
loss to the Government exchequer. Therefore, I am bringing this issue before this

Hon'ble Court by way of the present Public Interest Litigation.

The petitioner is not involved in any civil, revenue, criminal litigation
before any court or tribunal and the petitioner is seeking to protect the

environment, by stopping the illegal mining in the Krishna District.

4. LOCUS STANDI:

I hereby affirm and state on oath that I have no personal interest in the
subject matter of this petition. The petitioner hereby undertakes to pay
exemplary costs and/or compensatory damages as directed by this Court in the
event of a contrary finding upon adjudication by the Court that the writ petition
is filed for extraneous/personal cbnsiderations or with an'oblique motive.

5. DECLARATION AND UNDERSTANDING OF THE PETTTIONER:

I, Pilli Surendra Babu, S/o0.Nagaiah, Age 41 years, Occ: Ex-Army,
R/o0.Kesarapalli Village, Gannavaram Madnal, Krishna District, Andhra Pradesh,
- Phorne: 9640141199, Pig: 521 102, Barik A/c.N0ow20015914022 Bank Name:_ S.B.1,
Reddygudem, Aadhar Card No: 4177 4802 6678, PAN No: AN LPP8069N,
Email:sureridrababu.pilli@gmail.com, do hereby swear under oath and sincerely
affirm as follows: |
"That the present Writ Petition is béing filed by way of Public Interest
Litigation in the larger \public interest to protect the Polavaram Right Canal and |

environment by stopping the illegal mining in the Krishna and NTR Districts.
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That the entire litigation c.:osts in cludmg the Advocate’s fee are being borne
by me and my PAN Number 1s ANLPP806gN,
That thorough research has been conducted in the matter raised through
the petition and all the relevant documents pertaining to the subject as

discovered by me are annexed with the present petition.

That to the best of my knowledge and research, I could secure the material

papers.

That the petitioner understood that while hearing of this petition, the Court
may require any security to be furnished towards costs or any other charges and

the petitioners shall comply with such requirements,

6.  FACTS OF THE CASE:

6.1 The petitioner learnt about the illegal mlmng on the Polavaram Right
bunds in Krishna and NTR Districts and gathered the information Visiting the
ground and attempted to stop the illegal m1n1ng through submitting written
representations to the responsible officials in the Government of India and

Government of Andhra Pradesh.
o ° ©

8.2  Despite submitting several complaints to several authorities, no one has
mesponded positively, and no action has been initiated to stop the 111ega1 mining
o0 Polavaram Right Canal which is causing pollution and destruction of the

environment and causing huge financial loss to the Government.

Q\ Q¥ o
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6.3 I respectfully submit that many times since 2020, it has been brought to
the notice of the respondent officials about the illegal mining on the Polavaram
Right Canal bunds in Krishna and NTR Districs, Aildhra Pradesh by the mining
mafia along with anti-social elements and corrupt ofﬁ;:ials without taking any
permissions which are contrary to the existing laws and when the same was
brought to the notice of the officials of the respondents arraigned hereinabove
.who have a responsibility to protec;t the Polavaram Right Canal aﬁd environment

by stopping the illegal mining are failed to ensure the protection of environment

even when they were made aware of the same separately.

6.4 I submit that Polavaram Right Canal Starts from the Head Regulator of
Polavaram Dam at Thotagondi Village and runs for a length of 174 Kms dropping
into river Krishna. It is contemplated to irrigate 1,30,000 hectares in West
Godavari, Krishna, NTR Disfcrict. Approximately 100 TMC of Godavari water will
be diverted in‘to Krishna River. Tt v;ras declared as National Project under Section

90 of A.P. Re-organization Act, 2014.

6.5 It is further submitted that Government of A.P. spent Rs.3600 Crores to
dig and construct Polavaram Right Canal, At the time of diggingof Polavaram
Right Canal, Crores of Cubic Meters Gravel and Clay was came and it was poured
on the banks of the Polavaram Right Canél. It will improve the strength of the
bunds of the Polavaram Right Canal. Approximately, 6 Crore Cubic Meters of

Gravel/Clay was made availéble on the banks of the Polavaram Right Canal.

&) Quwo—
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6.6 It is further submitted that as ;ef pr;sent SSR Rates, soil is Rs.86/- per
Cubic Meter, gravel is Rs.113/- per Cubic Meter, the worth of the total material
available on the banks of Polavaram Right Canal is Rs.600 Crores. Additionally,
the Mining Department will get Rs.270 Crores at the rate of Rs.45/- per Cubic
Meter as Seignorage Fee, total approximately Rs.870 Crores worth gravel was

there on the banks of the Polavaram Right Canal.

6.7 It is further submitted that as there is huge demand for Soil/Gravel and
there is no proper supervision on the Polavaram Right Canal, some persons
having political power, started doihg illegal mining on the bunds of Polavaram

Right Canal causing heavy damage in Krishna and NTR Districts.

6.8 It is further submitted that when we made representatlons to the
concerned authormes some people took permits for small quantities and illegally

mined out large quantities as there is no supervision of concerned authorities,

6.9 Itis further submitted that the Polavaram Right Canal starts near 118 K. M.
in the Unit8d Krishna District and joi'ns the Krishna Rivgr at 174 KM. The
Polavaram Right Canal runs in United Krishna District for a length of 55 K.M.
Gravel/Soil on the 55 Kms stretch of Polavaram Right Canal has been become a

boon for illegal mining mafia.

el
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Government of Andhra Pradesh not formulated any policy for the disposal
of natural resources available on the Polavaram Right Canal. So, it paved way to
the concerned Government Officers to earn huge money illegally. Some of
Irrigation, Revenue, Mining, Vigilance Departments’ officials colluded with the

illegal mining mafia and allowed them to excavate gravel/soil round the clock

since three years and it is still continuing.

6.10 It is further submitted that if someone gives any complaint on the illegal
mining, they give permission to a small quantity and misleading the Government
by saying that they have permissions, but the permissions given by them have

nothing to do with the size of the illegal excavations they have done.

6.11 It is further submitted that in United Krishna District, there is
approximately 2 Crores Cubic Meters of Gravel/Soil was extracted during digging
* and construction and it was dumped on the bunds of Polavaram Right Canal

worth Rs.300 crores approximately.

6.12 It is further submitted that the mining mafia since four years, looted
Rs.150 Crores worth gravel/clay by doing illegal mining. No permissions have
been taken %:om the Irrigation D:partment, Mining De;artment, Pollution
Control Board and the looting of natural resources on tile bunds of Polavaram
Right Canal in United Krishna District still continued in the broad day light every
day. Due to political ﬁressure and bribesz none of the officials inferested in
protecting the natural resources. 'i‘he Government exchequer also lost crores of
rupees because of this illegal mining.

{ oo
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6.13 It is further submitted that due to th1s 1llega1 mining on the bunds of
Polavaram Canal, the canal was damaged at o many places. Due to this, there is
a danger that the banks of the Polavaram Canal will break and the village will
drown. Due to lack of scientific mining, proper supervision, heavy vehlcular
movements, the Polavaram Right Canal is in danger of being completely

destroyed.

6. 14 It is further submitted that illegal mining threatens to completely change
the shape and stream of the Polavaram Right Canal in Krishna District and illegal
mining operations also polluting the air and it ig very unfortunate to the
neighbouring villages. The heavy vehlcular movement day and night also causing

huge sound pollution to the neighbouing villages. There is wide spread dust

the Polavaram Right Canal.

6.15 Itis further submitted that illegal mining activity, without any permissions
substantlally wounded resultlng 1 amass wealth by officers and the mining mafiac
at the cost of environment and the eco system. All laws are violated for their

| xllegal benefits.

mining mafia arbitrarily and without transparency and fair play. The irrigation

(e
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officials allotted the natural resources to their selected persons and their benamis

and arbitrarily used their executive power without any fairness and against

Article 19,

6.17 I submit that it is relevant to mention the related part of the judgment
rendered by the Hon’bel Apex Court in the case of Centre for Public Interest
Litigation and others Vs. Union of India and others, in Writ Petition (Civil)

No.423 of 2010, decided on 02.02.2012.

“76. ... This Court has repeatedly held that wherever a contract is to be
awarded or licence or a licence is to be given, the public authority must adopt a
transparent and fair method for making selections so that all eligible persons
get a fair opportunity of competition. To put it differently, the State and its
agencies/instrumentalities must always adppt a rational method for disposal of
public property an,d no attempt should be made to scuttle the claim of worthy
applicants. When it comes to the alienation of scare natural resources like
minerals etc., it is the burden of the State to ensure that a non-discriminatory
method is adopted for distribution and alienation, which would necessarily .
fesult in"the protection of naﬁoonal/public interest. 0In our view, a duly
publicized auction conducted fairly. and impartially is perhaps the best method
Jor discharging this burden and the methods iz'ke this above said type of
allotment used for alienation of natural resources/public property are likely to

be misused by unscrupulous people who are only interested in garnering

maximum financial benefit and have no respect for the constitutional ethos and
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values. In other words, while transferring or alienating the natural resources,
the State is duty bound to adopt the method of auction by giving wide publicity

so that all eligible persons can barticipate in the process.”

For the law laid down in the aforesaid case, the matter was referred to for
opinion to the Apex Court. In Special Reference No.1 of 2012 [under Article
143(1) of the Constitution of India], while giving he opinion, the Apex Court has
referred to the number of judgments rendered earlier. Some of them are as
under:- |

1. In M.C. Mehta Vs. Kamal Nath & Ors., (1997) 1 SCC 388, the Court
mter alia observed as under:-

34. Our legal system - based on English common law — includes the
public trust doctrine ds part of its jurisprudence. Thé State is the
trustee of all natural resources.

W’hich are by nature méant Jor public use an;i enjoyment. The
public at large is the beneficiary of the seashore, running waters,
’ airs, forests-and ecologically fragile lands. The State as a trustee is

under a legal duty to protect the natural resources. These resources

l¢]

meant for public use cannot be convertsd into private ownershiE.’

In Netai Bag & Ors. Vs. State of W.B. & Ors., (2000) 8 SCC 262, the Court
sbserved that. ’19. ... There cannot be any dispute with the proposition that
generally when any State land is intended to bé transferred or the State
Enrge_sse decided to be conferred, resort should be had to public auction or .

transfer by away of inviting tenders Jrom the people. That would be g sure
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method of guaranteeing compliance with the mandate of Article 14 of the
Constitution. Non-ﬂoating.of tenders or not holding of the public auction would
not in all cases be deemed to be the result of the exercise of the executive power
in an arbitrary manner. Making an exception to the general rule could be
justified by the State executive if challenged in appropriate proceedings. The
constitutional courts cannot be expected to presume the alleged irregularities,
illegalities or uﬁconstitutionalily nor the courts can substitute thei'r opinion for
the bonafide opinion of the State executive. The courts are not concerned with
the ultimate decision but only with the fairness of the decision-making process.’
This court once again pointéd out that there can be exceptions from the auction;
the ultimate test is only that of fairness of the decision-making process and

compliance with Article 14 of the Constitution.”

... Auctions may be the best way of maximizing revenue “Common good”

is the sole guiding factor under Article 39(b) for distribution of natural
resources. It is the touchstone of testing whether any policy subserves the
“common good” and if it does, irrespective of the means adopted, it is clearly in
accordance with the princiﬁle enshrined Article 39(b). _
| °The norm of the “common good” has to be unerstood and appreciateg in

ﬁ holistic manner. It is obvious that the manner in which the common good is
best sub-served is not a matter that can be measured by any constitutional
yardstick — it would depend on the economic 'ancl political philosophy of the

government.

Q
112



257 14
-~ . -

In Haji T.M. Hassan Rawther Vs, Kerala Financial Corporation (1998) 1
SCC 166, after an exhaustive review of the law including the decisions in Kasturi
Lal (supra) and Sachidanand Pandey (supra), it was held that public disposal of
State-owned properties is not the only rule. It was, inter-alia, observed that:-
4. The public property owned By the Stqtg or by any instrumentality of the
State should be generally sold by .public aﬁch’on or by inviting tenders, This
Court has been insisting upon that rule, not only to get the highest price for the
property but also to ensure fairness in the activities of the State and public
authorities. They should undoubtedly act Jairly.  Their actions should be
legitimate. Their dealings should be above board. Their transachons should be
without aversion or affection. Nothing should pe suggestive of dzsm wmination,
Nothing should be done by them which gives an impression of bias, Sfavoritism
or nepotism. Ordinarily, these Jactors would be absent if the matter is brought
fo public.auction or sale by tenders. That is why the court repeatedly stated and -
reiterated that the State-owned Droperties are required to be disposed of
publicly. But that is not the only rule. As O.Chinnappa Reddy, J. observed “that
though that is the ordinary rule, it is not an invariable rule”, There may be
asituations'necessitatin% departure from the ru\ge, but then such instanges must
be justified by compulsions and not by compromises. It must be Justified by

eompelling reasons and not by just convenience.”

818 . I submit that, in Common Cause, A Registered Society Vs. Union of
India & Ors., (1996) 6 SCC 530, has held that Article 14 of the Constitution of

india, does not countenance discretionary power which is capable of being
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exercised arbitrarily. While accepﬁr;g that Article 14 of the Constitution of India
permits a reasonable classification having a rational nexus to the object sought to
be achieved, it was held that Article 14 of the Constitution of India does not
permit the State to pick and choose arbitrarily out of several persons falling in the
same category. A transparent and objective criteria/ procedure has to be evolved
so that the choice amongst those belonging to the same class or category is based

on reason, fair play, and non-arbitrariness.

The State, being the owner of the miineral resources, shall have to ensure
that the mineral resources are applied for the overall development of the
community. The State also has the- responsibility to the future generations

insofar as mineral conservation and development is concerned.

6.19 It is humbly submitted that mining mafia aivided the Polavaram Right
Canal in United Krishna District into their territorial parts and doing illegal

mining without any permissions from the concerned authorities.

In between Nunna and Surampalli Villages. Buddi Bhuvinandarao @ Kali,
Kareem Khan, Inkollu Sunil Kumar are doing illegal mining on the bunds of
%qlavaram Canal since ?wo years and it is stilleconﬁnuing as on toda; They
excevated and transported lakhs of Cubic Meters of gravel/clay without taking -
any permissions and doing with the support of officers. Lakhs of cubic meters of
gravel/clay between thé Nunna and Surampalli stlfetch has been illegally
excavated, transported by the above persons and earned crores of rupees.
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At Balliparru Village of Gannavaram Mandal, Krishna District, Dandamud;
Sai Krishna Chowdary, Chalivendra Ramakrishna are illegally excavating and
transporting the gravel/clay since two years and it is sti]] continuing, resulting

amass wealth to the above persons as well as to the officers concerned.

Pothuraju Madhava, Vuyyuru Gopalarao are doing illegal mining on the
bunds of Polavaram Right Canal at Kotturu Tadepalli Village of Vijayawada Rural
Mandal, N.T.R. District, which is nearly and part and parcel of Kottury Reserve
Forest area since two years without any permissions and earned crores of rupees.
Dhulippalla Purnachandra Rag doing illegal mining on the bunds of Polavaram
Right Canal at J akkampudi, Nynavaram Villages of Vijayawada Rural Mandal,

NTR District and it is still continuing,

Akula Srinivasarao doing illegal mining on the bunds of Polavaram Right
Canal at Pathapadu village, Vijayawada Rural Mandal since one year and it is stll

continuing with the collusion of the concerned officers.

6.20 It is humbly submitted that it i complete disregard and contemp_-t for law
and lawful authorities on the part of many among the emerging breed of mining
mafia taking undite advantage o'f the councfry’s natural resources fgr their illegal
earnings. Mining and Irrigation authorities have a hand to glove with the mining
| mafia and helping them to éscapé from all the taxes, If this situation is not
‘tackled and prevented, it will destroy, not only the Polavaram nght Canal
enwromnent but also lead to the destruction of the socia] fabric and lead to
social unrest and violence in society.

R &
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The Source of Information _ . 7

The information furnished by me in the petition has been gathered by
making field visits, by taking video .footages, photographs and through the
interaction with the villagers where the illegal mining is going on and preferring
this Public Interest Litigation for stopping the illegal mining, damaging the

Polavaram Right Canal for the protection of canal, natural resources,

" environment and therefore, I believe it to be frue.

Nature of extent of injury caused/Apprehended

It is respectfully submitted that if the relief sought is not granted, it will
affect the larger public interest. The mining mafia will continue the illegal
mining and damage the Polavaram Right Canal, Environment, flora and fauna

and the destruction of the social fabric of the society

Representations to the Authorities

The petitioner herein has been represented before the authorities several
times, but in vain. Copies of the representations made along with pestal tracking

enclosed herewith.

Delay, if any:

I respectfully submit that immediately after coming to know aboiit the
illegal mining, the petitioner has approached all the authorities who are having

jurisdiction for stopping of illegal mining on the canal and protection of the
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environment, however, none of the authorities initiated steps to stop the illegal

mining, I preferred this writ petition in the form of PIL, and hence, there is no

delay in preferring the present Writ Petition and the illegal mining is still

continuing,.

Documents, Photographs relied upon:

The petitioner relied on the documents of representations made by the
petitioner, photographs of the places where illegal mining is going on along with

- the longitude, latitude, time and date.

7. Inthe circumstances above, I have no efficacious alternative remedy except
to'seek redressal before this Hon’ble Court seeking the indulgence of this Hon’ble

Court to exercise the extraordinary original jurisdiction vested in this Hon’ble

Court by virtue of Article 226 of the Constitution of India.

8. I humbly submit that I. have made representation to the Hon’ble
Lokayuktha of A.P. to take action against erring officials, Other than this, I have

not filed any other suit, writ or any other proceedings for the same relief in any

other Court, Tribunal or authority in India.

O <
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9. MAIN RELIEF PRAYER:

Under the above mentioned circumstances, it is therefore prayed that this

Hon’ble Court may be pleased to issue a Writ, Order, or orders, more particularly

one in the nature of Writ of Mandamus,

R =
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Declaring the inaction of the Respondent authorities in not taking any

action against the persons involved in excavating, transporting gravel/clay
illegally from the bunds of Polavaram Right Canal in United Krishna
District causing Cro_res of Rupees loss to the State exchequer despite
receiving several representations of the petitioner sought for action of the
respondentl authorities on the persons involved in excavating and
transporting on the bunds of Polavaram Right Canal in United Krishna
District without any permissions and in violation of The Mines and Mineral
(Development and Regulation) Act, 1957, Environment Protection Act, A.P.
Minor Mineral Concession Rules, The Water (Prevention and Control of

Pollution) Act, 1974, The Air (Prevention and Control of Pollution) Act,

1981 amounts to arbi’ﬁrary, unlawful and dereliction of duty;

directing the respondents no mining operation shall takes place on the
Polavaram Right Canal in United Krishna District unless all the statutory
sanctions, permissions and approvals from the cencerned authorities

subsisting as per Law;

to Appoint a Committee by the Experts to assess and estimate the cost of
the gravel/clay illegally excavated from the Polavaram Right Canal and
damage caused to the canal by the illegal excavation and transportation of
the mineral;

to direct the respondent to initiate action, criminal cases against all the

violators involved either directly or indirectly in illegal mining including

erring officials;
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(&) to direct the respondénts to mZke an enquiry by any Specialised Agency to
unearth the quantity of gravel/clay illegally excavated and transported
from the bunds of Polavaram Right Canal and to punish the perscn
involved in the illegal mining and directing the recovery of illegal wealth
accumulated through illegal mining and directing to punish the erring
officials and to repair, restore, revegetate the illegally mined area and

compensate for such repairs, restoration and revegetation;

(f) to direct the respondents for the Prosecution of the offenders/ violators
involved in loss of pilferage of State revenue, offences and illegalitites
committed in damaging the Polvaram Right Canal in connivance of public

servants in abetting and aiding the offences;

(g) and pass such other order or orders as this Hon’ble Court may deem fitand |

proper in the circumstances of the case.
t0. INTERIM PRAYER:

It is further prayed that this Hon’ble Court may be pleased to direct the
Respo%ident authorities to forthiwith take steps to stop the illegal mining activities
conducting on the bunds of Polavaram Right Canal in united Krishna District,
pending disposal of the main writ petition, and to pass such other order or orders

as this Hon’ble Court may deem fit and proper in the c_ircumstancés of the case.

A
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11. It is further prayed that this Hon’ble Court may be pleased to direct the
Respondent authorities to submit the action taken repoﬁ to this Hon’ble Court,
on the petitioner’s representations dated 21.11.2022, pending disposal of the
main writ petition, and to pass such other order or orders as this Hon’ble Court

may deem fit and proper in the circumstances of the case.

12. It is further prayed that this Hon’ble Court may be pleased to direct the
Respondent authorities to conduct physical verification to the illegal mining
areas on the bunds of Polavaram Canal and arrange their staff to stop illegal
mining on the bunds of Polavaram Right Canal, pending disposal of the main writ
petition, and to pass such other order or orders as this Hon’ble Court may deem
fit and proper in the circumgtances-of the case.

Sworn and signed before me Q QN/

on this the j4Tday of February, 2023 Deponent
at Amaravathi.

Advocate :: Amaravathi

VERIFICATION STATEMENT

I, Pitli Surendra Babu, S/o.Nagaiah, Age 41 years, ©ccupation: Ex-Army,
Social Activist, R/0.Kesarapalli Village, Gannavaram Mandal, Krishna District,
Andhra Pradesh, being the petitioner herein, do hereby verify and state that the
contents of the above paras of the affidavit filed in support of the Writ Petition
are true to my personal knowledge and are based on legal advice and are believed
to be correct. : -

Verified on this the }4 faay of Febru_ary, 2023 at Amaravathi.

o, Htnasd ~sRam Q Qo
Counsel for the Petitioner Deponent
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IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATHI

_ W.P.(PIL) No. of 2023
Between: :

Pilli Surendra Babu, S/0.Nagaiah,

Age 41 years, Occupation: Ex-Army, Social Actvist,
R/o0.Kesarapalli Village, Gannavaram Mandal,

Krishna District, Andhra Pradesh,

Phone: 9640141199, Pin: 521102.

Bank A/c.N0.20015914022, Bank Name: S.B.I., Reddygudem.
mdmr Card No: 4177 4802 6678,

PAN No: ANLPP8069N

Email ID: surendrababu.pilli@gmail.com

... Petitioner
AND
1. Union of India,
Rep. by Secretary to the Govt. of Indla . ~

Rashtrapathl Bhawan,
New Delhi ~ 110 004.

2. The Principal Secretary,

Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan Jorbagh Road,
New Delhi — 110 003.

3. The State of Andhra Pradesh,
Rep. by its Chief Secretary,
4t Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P. S
-~
4. The Principal Secretary,
Revenue Department,
4% Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.

5. The Director General of Police,
Vigilance & Enforcement,
NTR Administrative Block, Pandlt Nehru Bus Station,
Vijayewada — 520 013.
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6. The Addl. Director General of Police,
CBCID, Police Head Quarters,
Mangalagiri, Guntur District.

7. The Member Secretary,
Andhra Pradesh Pollution Control Board,
APPCB D.No.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet,
Vijayawada — 520 010.

8. The Director, ,
Department of Mines & Geology,
Ibrahimpatnam, Vijayawada, NTR District.

9. The Director,
Special Enforcement Bureau,
Police Head Quarters,
Mangalagiri, Guntur District.

10. The Principal Secretary,
Water Resources Department,
Secretariat, Velagapudi,
Amaravathi - 522 503, Guntur District, A.P.

11. The Engineer-in-Chief, Irrigation,
Water Resource Department,
Governorpet, Vijayawada.

12. The Collector and District Magistrate,
Krishna District, Machilipatnam.

13. The Collector and District Magistrate, -
NTR Vijayawada District, Vijayawada.

34. The Regional Vigilange and Enforcement Officer,
Vigilance and Enforcement Department,
Vijayawada, NTR District.

15. Buddi Bhuvindarao @ Kali, S/o0.Satyanarayana,
Suram Palli Village, Gannavaram Mandal,
Krishna District.

16. Dandamudi Sai Krishna Chowdary, S/o0.Ramakrishna,

R/0.Keesara Village, Kanchikacherla Mandal,
NTR District. Ph:88_97505319
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17. Kareem Khan, S/o0.Babu Khan,

R/0.H.No.6-88/1, Rampur, Dharma Sagar Mandal,
Warangal, Telangana — 506 151,
Ph:8555961061

18. Inkollu Sunil Kumar, S/o.Sivaji,
R/0.D.No.3-77, Bejathpiiram Village,
Tadikonda Mandal, Guntur District.
Ph: 9948252849

19. Chalivendra Ramakrishna, S/o.not known,
R/o0.Nandamuru Village, Unguturu Mandal,
Krishna District.

Ph: 8179194479

20. Pothuraju Madhava, S/ 0.Seshaiah,
R/0.0pp: Rice Mill, Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District.
Ph: 9700908499

21. Vuyyuru Gopalrao, S/ o.Rangaiah,
R/o0.Beside Mee-seva Centre,
. Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District.
Ph: 9490148424 :

22. Dhulipalla Purnachandra Rao, S /o.Devendra Rao,
R/0.Nynavaram Village, Vijayawada Rural Mandal,
NTR District. Ph: 9390508999

23. Akula Srinivasarao, s/o.not known, -
R/0.Kundavari Kandrika, Pathapadu,
. Vijayawada Rural Mandal, NTR District. - o
> Ph: 8332929497 :

A\
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AFFIDAVIT

IN COMPLIANCE WITH RULE 5
OF THE PUBLIC INTEREST LITIGATION RULES, 2015

I, Pilli Surendra Babu, S/o0.Nagaiah, Age 41 years, Occupation: Ex-Army,
Social Activist, R/0.Kesarapalli Village, Gannavaram Mandal, Krishna District,
andhra Pradesh, now having temporarily come down to Amaravathi, do hereby

solemnly affirm and sincerely state on oath as follows:

1. I am the petitioner herein and as such I am fully acquainted with the facts

of the case.

2. I submit that my Aadhar Number, Bank Account, and my address and all

particulars furnished in the above cause title are true and correct.

3. I am herewith annexing copies of my Aadhar Card, towards my indemnity

and éddress proof as required under Rule 5(b) of the PIL Rules, 2015.

4. I submit that I did not face Contempt of Court proceedings under the

Contempt of Courtg Act, 1971.

—~
< -
<

5. Iwas not been ordered by this. Hon’ble Court or any other court not to file

Public Interest Litigation cases.

6.  Isubmit that I was not involved in a Civil, Criminal and Revenue Cases.

R S
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7. I am not a party in pending civil or criminal cases that has a nexus with the

subject matter of the above Writ Petition.

Sworn and signed before me Q Q\,.:—/‘
onthisthe dayof February, 2023 Deponent
atAmaravathi.

Before me

Advocate::Amaravathi
YERIFICATION STATEMENT

I, Pilli Surendra Babuy, S/0.Nagaiah, Age 41 years, Occupation: Ex-Army,
Social Activist, R/ o.Kesarapalli Village, Gannavaram Mandal, Krishna District,
Andhra Pradesh, being the petiioner herein, do hereby verify and state that the
contents of the above paras of the affidavit filed in support 6f the Writ Petition
afe true to my personal knowledge and are based on legal advice and are believed

to be cbrrect.
Hence, verified at Amaravati on this the day of February, 2023,

Pra - Aabertieret o Q g/S'\T/

o Counsel for the PetitiSner | Deponent
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IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATHI

- W.P.(PIL) No. of 2023
Between:

Pilli Surendra Babu, S/0.Nagaiah,

Age 41 years, Occupation: Ex-Army, Social Activist,
R/o0.Kesarapalli Village, Gannavaram Mandal,

Krishna District, Andhra Pradesh,

Phone: 9640141199, Pin: 521102.

Bank A/c.No0.20015914022, Bank Name: S.B.1., Reddygudem.
Aadhar Card No: 4177 4802 6678,

PAN No: ANLPP8069N

Email ID: surendrababu.pilli@gmail.com
AND

... Petitioner

1. Union of India,
Rep. by Secretary to the Govt. of India,
Rashtrapathi Bhawan,
New Delhi — 110 004.

2. The Principal Secretary,
Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, J orbagh Road,
- New Delhi — 110 003.

3. The State of Andhra Pradesh,
Rep. by its Chief Secretary,
4t Block, Secreg:arlat Velagapudi, s
Amaravathl 522 503, Guntur District, A.P.

o

4. The Principal Secretary,
Revenue Department,
4t Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.

5. The Director General of Police,
Vigilance & Enforcement,
NTR Administrative Block, Pandit Nehru Bus Station,
Vijayawada — 520 013.
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&. The Addl. Director General of Police,
CBCID, Police Head Quarters,
Mangalagiri, Guntur District.

7. The Member Secretary,
Andhra Pradesh Pollution Control Board,
APPCB D.No.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet,
Vijayawada — 520 o10.

8. The Director,
Department of Mines & Geology,
Ibrahimpatnam, Vijayawada, NTR District.

9. The Director,
Special Enforcement Bureay,
Police Head Quarters,
Mangalagiri, Guntur District.

10. The Principal Secretary, .
Water Resources Department,
Secretariat, Velagapudi, :
. Amaravathi — 522 503, Guntur District, A.P.

11. The Engineer-in-Chief, Irrigation,
Water Resource Department,
Governorpet, Vijayawada.

12. The Collector and District Magistrate,
Krishna District, Machilipatnam.

13. The Collector and District Magistrate,
NTR Vijayawada District, Vijayawada.

14. The Régional Vigilance and Enforcement Officer, °
Vigilance and Enforcement Department,
Vijayawada, NTR District.

15 Buddi Bhuvindarao @ Kali, S/ o.Satyanarayana,
Suram Palli Village, Gannavaram Mandal,
Krishna District.

26. Dandamudi Sai Krishna Chowdary, S/ 0.Ramakrishna,

R/o0.Keesara Village, Kanchikacherla Mandal,
NTR District. Ph:8897505319

127
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17. Kareem Khan, S/0.Babu Khan,

R/0.H.No.6-88/1, Rampur, Dharma Sagar Mandal
Warangal, Telangana — 506 151,
Ph:8555961061

18. Inkollu Sunil Kumar, S/o.Sivaji,
R/0.D.No.3-77, Bejathpuram Village,
Tadikonda Mandal, Guntur District.
Ph: 9948252849

19. Chalivendra Ramakrishna, S/ o.ﬁot known,
R/0.Nandamuru Village, Unguturu Mandal,
Krishna District.

Ph: 8179194479

20. Pothuraju Madhava, S/o.Seshaiah,
R/0.0Opp: Rice Mill, Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District.
Ph: 9700908499

21. Vayyuru Gopalrao, S/o.Rangaiah,
R/0.Beside Mee-seva Centre,
Kothuru, Tadepalli, .
Vijayawada Rural Mandal, NTR District.
Ph: 9490148424 :

22. Dhulipalla Purnachandra Rao, S/o0.Devendra Rao,

R/o0.Nynavaram Village, Vijayawada Rural Mandal,
NTR District. Ph: 9390508999

23. Akula Srinivasarao, s/o.not known,
R/o.Kundavari Kandrika, Pathapagdu,
Vij ayawacfa Rural Mandal, NTR District.
Ph: 8332929497
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DECLARATION FILED UNDER RULE 6
OF THE PUBLIC INTEREST LITIGATION RULES, 2015

1, Pilli Surendra Babu, S/0.Nagaiah, Age 41 years, Occupation: Ex-Army,
Social Activist, R/o0.Kesarapalli Village, Gannavaram Mandal, Krishna Distriet,
Andhra Pradesh, now having temporarily come down to Amaravathi, do hereby
solemnly affirm and sincerely state on oath and declare that the Writ Petition
(PIL) is being instituted purely in Public Interest and not at the instance of any

other persons or organization other than the petitioner. Verified at Amaravati on

thisthe  day of February, 2023.

Fre . stotuntodeliry ' QQ}U’J

Advocate for petitioner : . Deponent
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IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATHI '

W.P.(PIL) No. | of 2023

Between:

Pilli Surendra Babu, S/o0.Nagaiah,

Age 41 years, Occupation: Ex-Army, Social Activist,
R/o0.Kesarapalli Village, Gannavaram Mandal,
Krishna District, Andhra Pradesh,

Phone: 9640141199, Pin: 521102.

Bank A/c.N0.20015914022, Bank Name: S.B.I., Reddygudem.
Aadhar Card No: 4177 4802 6678,
PAN No: ANLPP806gN

Email ID: surendrababu.pilli@gmail.com
AND

... Petitioner

1. Union of India,
Rep. by Secretary to the Govt. of India,
Rashtrapathi Bhawan,

. New Delhi - 110 004.

2. The Principal Secretary,

Ministry of Environment, Forest and Climate-Change,
Indira Paryavaran Bhawan, Jorbagh Road,

New Delhi — 110 003.

3. The State of Andhra Pradesh,
Rep. by its Chief Secretary,
4% Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.

4. The Rrincipal Secretary, o o
Revenue Department,
4t Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.

5. The Director General of Police,
~ Vigilance & Enforcement,
NTR Administrative Block, Pandit Nehru Bus Station,
Vijayawada — 520 013.

130


gmail.com

bl g ' 32 2
6. The Addl. Director General of Police,
CBCID, Police Head Quarters,
 Mangalagiri, Guntur District.

7. The Member Secretary,
Andhra Pradesh Pollution Control Board,
APPCB D.No.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet,
Vijayawada — 520 o010.

8. The Director,
Department of Mines & Geology,
Ibrahimpatnam, Vijayawada, NTR District.

9. The Director,
. Special Enforcement Bureau,
Police Head Quarters,
Mangalagiri, Guntur District.

20. The Principal Secretary,
Water Resources Department,
Secretariat, Velagapudi,
Amaravathi - 522 503, Guntur District, A.P.

11. The Engineer-in-Chief, Irrigation,
Water Resource Department,
Governorpet, Vijayawada.

12. The Collector and District Magistrate,
Krishna District, Machilipatnam.

13. The Collector and District Magistrate,
NTR Vijayawada District, Vijayawada.

i4. The Regional Vigilance and Enforcement Officer,
> Vigilance and Enforceéinent Department, N
Vijayawada, NTR District. :

15. Buddi Bhuvindarao @ Kali, S/ o.Satyanarayana,
Suram Palli Village, Gannavaram Mandal,
Krishna District.

#6. Dandamudi Sai Krishna Chowdary, S/ o.Ramakrishna,

R/0.Keesara Village, Kanchikacherla Mandal,
NTR District. Ph:8897505319

¢ Qv
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17. Kareem Khan, S/0.Babu Khan,

R/0.H.No.6-88/1, Rampur, Dharma Sagar Mandal,
Warangal, Telangana —~ 506 151,
Ph:8555961061

18. Inkollu Sunil Kumar, S/0.Sivaji,
R/0.D.No.3-77, Bejathpuram Village,
Tadikonda Mandal, Guntur District.
Ph: 9948252849

19. Chalivendra Ramakrishna, S/o.not known,
R/o0.Nandamuru Village, Unguturu Mandal,
Krishna District. '

Ph: 8179104479

20: Pothuraju Madhava, S/o0.Seshaiah,
" R/0.0pp: Rice Mill, Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District.
Ph: 9700908499 '

21. Vuyyuru Gopalrao, S/0.Rangaiah,
R/o.Beside Mee-seva Centre,
- Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District.
Ph: 9490148424

22. Dhulipalla Purnachandra Rao, S/o0:Devendra Rao,
R/o.Nynavaram Village, Vijayawada Rural Mardal,
NTR District. Ph: 9390508999

23. Akula Srinivasarao, s/o.not known,
R/o.Kundavari Kandrika, Pathapadu,
Vijayawada Rural Mandal, NTR District. Ph: 8332929497

... Respondents

. AFFIDAVIT o
IN COMPLIANCE WITH RULE 7A

OF THE PUBLIC INTEREST LITIGATION RULES, 2015

(@)

<

I, Pilli Surendra Babu, S/0.Nagaiah, Age 41 years, Occupation: Ex-Army,

Social Activist, R/0.Kesarapalli Village, Gannavaram Mandal, Krishna District,

Andhra Pradesh, now having temporarily come down to Arharavathi, do hereby

solemnly affirm and sincerely state on oath as follows:

e
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1. I am the petitioner herein and.as such I am fully acquainted with the facts
of the case.
2. I hereby affirm and state on oath that I have no personal interest in the

subject matter of the writ petition and I hereby undertake to pay if any exemplary
costs and compensatory charges as directed by this Hon’ble Court in the event of
contrary finding upon adjudication holding the writ petition is filed for
extraneous considerations or with oblique motive.

Sworn and signed before me Q S

onthisthe dayof February, 2023 Deponent
atAmaravathi.

Before me

Advocate::Amaravathi

VERIFICATION STATEMENT

L, Pilli Surendra Babu, S/0.Nagaiah, Age 41 years, Occupation: Ex-Army,
Social Activist, R/o.Kesarapalli V1Ilage, Gannavaram Mandal, Krishna District,
Andhra Pradesh, being the 'petitioner herein, do hereby verify and state that the
contents of the above paras of the affidavit ﬁled 1n support of the Wnt Petition

)

are true to my personal knowledge and are based on legal advice and are believed

to be correct.

Hence, verified at Amaravati on this the day of February, 2023.

msrnsae el

Counsel for the Petitioner ' ‘ "~ Deponent
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IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATHI

(9}

W.P.(PIL) No. of 2023
Between:

Pilli Surendra Babu, S/0.Nagaiah, |

Age 41 years, Occupation: Ex-Army, Social Activist,
R/0.Kesarapalli Village, Gannavaram Mandal

Krishna District, Andhra Pradesh,

Phone: 640141199, Pin: 521102.

Bank A/c.No0.20015914022, Bank Name: S.B.1., Reddygudem.
Aadhbar Card No: 4177 4802 6678,

PANNo: ANLPP806QN

Email ID: surendrababu.pilli@gmail.com

... Petitioner
AND

1. Union of India,
Rep. by Secretary to the Govt. of India,
Rashtrapathi Bhawan,
New Delhi — 110 004.

2. The Principal Secretary, ,
Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jorbagh Road,

New Delhi — 110 003.

9. The State of Andhra Pradesh,
Rep. by its Chief Secretary,
4t Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.
4. The Principal Secretary,
Revenue Department,
4t Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.

5. The Director General of Police,
Vigilance & Enforcement, .
NTR Administrative Block, Pandit Nehru Bus Station,
Vijayawada — 520 013.
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&. The Addl. Director General of Police,
CBCID, Police Head Quarters,
Mangalagiri, Guntur District.

= The Member Secretary,
Andhra Pradesh Pollution Control Board,
APPCB D.No.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet,
Vijayawada — 520 010.

8. The Director,
Department of Mines & Geology,
Tbrahimpatnam, Vijayawada, NTR District.

@. The Director,
Special Enforcement Bureau,
Police Head Quarters,
Mangalagiri, Guntur District.

17¢. The Principal Secretary,’
Water Resources Department, -
Secretariat, Velagapudi,
. Amaravathi — 522 503, Guntur District, A.P.

11. The Engineer-in-Chief, Irrigation,
‘Water Resource Department,
Governorpet, Vijayawada.

va. The Collector and District Magistrate,
Krishna District, Machilipatnam.

13. The Collector and District Magistrate,
NTR Vijayawada District, Vijayawada.

1. The RegionaFVigilance and Enforcement Officer,
Vigilance and Enforcement Department,
Vijayawada, NTR District.

(¢}

1. Buddi Bhuvindarao @ Kali, S/o.Satyanarayana,
Suram Palli Village, Gannavaram Mandal,
Krishna District. '

46. Dandamudi Sai Krishna Chowdary, S/o.Ramakrishna,

R/o.Keesara Village, Kanchikacherla Mandal,
NTR District. Ph:8897505319

0 S
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17. Kareem Khan, S/o0.Babu Khan, '
R/0.H.No.6-88/1, Rampur, Dharma Sagar Mandal,
Warangal, Telangana — 506 151,

Ph:8555961061

18. Inkollu Sunil Kumar, S/o.Sivaji,
R/0.D.No.3-77, Bejathpuram Village,
Tadikonda Mandal, Guntur District.
Ph: 9948252849

19. Chalivendra Ramakrishna, S/o.not known,
R/o0.Nandamuru Village, Unguturu Mandal,
Krishna District.

Ph: 8179194479

20. Pothuraju Madhava, S/o.Seshaiah,
R/0.0pp: Rice Mill, Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District.
Ph: 9700008499

21. Vuyyuru Gopalrao, S/o.Rangaiah,
R/0.Beside Mee-seva Centre,
Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District.

Ph: 9460148424

22. Dhulipalla Purnachandra Rao, S/0.Devendra Rao,
R/o.Nynavaram Village, Vijayawada Rural Mandal,
NTR District. Ph: 9390508999

23. Akula Srinivasarao, s/o0.not known,
R/o.Kundavari Kandrika, Pathapadu,
Vijayawada Rural Mandal, NTR District.

Ph: 8332929497

-~ -~

A Y

DECLARATION FILED UNDER RULE-8
OF THE PUBLIC INTEREST LITIGATION RULES, 2015

Rgspondents

I, Pilli Surendra Babu, S/o0.Nagaiah, Age 41 years, Occupation: Ex-Army,
Social Activist, R/o.Kesarapalli Village, Gannavaram Mandal, Krishna District,
Andhra Pradesh, now having temporarily come down to Amaravathi, do hereby -

solemnly affirm and sincerely state on oath and declare that the questions made

e . LT
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in the writ petition (PIL) has not been raised are agitated earlier and there are no
other case/s or petition/s filed or that are pending before this Hon’ble Court or

any other forum or court to the best of my knowledge and belief. Verified at

Amaravati on this the day of February, 2023.

Prr -ttty g W

Advocate for petitioner Deponent

O
@}

. - 137

)



-
, 39 _ /g‘g

——

'IN'THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
. AT AMARAVATHI

W.P.(PIL) No. of 2023
Between: : ‘

Pilli Surendra Babu, S/0.Ni agaiah,

Age 41 years, Occupation: Ex-Army, Social Activist,
R/o.Kesarapalli Village, Gannavaram Mandal,

Krishna District, Andhra Pradesh,

Phone: 9640141199, Pin: 521102.

Bank A/c.No.20015914022, Bank Name: S.B.I, Reddygudem.
Aadhar Card No: 4177 4802 6678, '

PAN No: ANLPP8069N

Email ID: surendrababu.pilli@email.com

... Petiioner
AND

1. Union of India,
Rep. by Secretary to the Govt. of India,
Rashtrapathi Bhawan,
New Delhi'~ 110 004.

2. The Principal Secretary,
Ministry of Environment, Forest and Climate Change

Indira Paryavaran Bhawan, J orbagh Road,
New Delhi - 110 003.

4

3. The State of Andhra Pradesh,
Rep. by its Chief Secretary,
4 Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, AP. -

4. The Principal Secretary,
Revenue Department,
4h Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur Dis’agct, AP,

o

5. The Director General of Police,
Vigilance & Enforcement,
NTR Administrative Block, Pandit Nehru Bus Station,
Vijayawada — 520 013. . )

6. The Addl. Director General of Police,
CBCID, Police Head Quarters,
Mangalagiri, Guntur District.

- 138
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7. The Member Secretary, -
. Andhra Pradesh Pollution Control Board,

APPCB D.No.33-26-14 D/2, Near Sunrise Hospital,

Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet,

Vijayawada — 520 010.

8. The Director,
Department of Mines & Geology,
Ibrahimpatnam, Vijayawada, NTR District.

9. The Director,
Special Enforcement Bureau,
Police Head Quarters,
Mangalagiri, Guntur District.

10. The Principal Secretary, .
Water Resources Department,
Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.

11. The Engineer-in-Chief, Irrigation,
Water Resource Department,
Governorpet, Vijayawada.

12. The Collector and District Magistrate,
Krishna District, Machilipatnam.

13.- The Collector and District Magistrate,
NTR Vijayawada District, Vijayawada.

14. The Regional Vigilance and Enforcenient Officer,
. Vigilance and Enforcement Department,
Vijayawada, NTR District.

5 o

15. Buddi Bhuvindarao @ Kali, S/o.Satyanarayana,
Suram Palli Village, Gannavaram Mandal,
Krishna _District. -

(¢]

16. Dandamudi Sai Krishna Chowdary, S/ o.Ramakrishna,

R/o0.Keesara Village, Kanchikacherla Mandal,
NTR District. Ph:8897505319

17. Kareem Khan, S/o0.Babu Khan,

"R/0.H.No.6-88/1, Rampur, Dharma Sagar Mandal,

Warangal, Telangana — 506 151,
Ph:8555961061

139

g

]



/ -
41 ' e éo
18. Inkollu Sunil Kumar, S/o.Sivaji,

R/0.D.No.3-77, BeJathpuram Village,
Tadikonda Mandal, Guntur District.
Ph: 9948252849

19. Chalivendra Ramakrishna, S/0.not known,

R/eo.Nandamru Village, Unguturu Mandal,
Krishna District.

Ph: 8179194479

20. Pothuraju Madhava, S/o0.Seshaiah,
R/0.0pp: Rice Mill, Kothuru, Tadepalh

- Vijayawada Rural Mandal, NTR District.
Ph: 9700908499

21. Vuyyuru Gopalrao, S/o0.Rangaiah,
R/o.Beside Mee-seva Centre,
Kothuru, Tadepalli,

" . Vijayawada Rural Mandal, NTR Dlstnct
Ph: 9490148424

22. Dhulipalla Purnachandra Rao, S/0.Devendra Rao,

R/o.Nynavaram Village, Vijayawada Rural Mandal
NTR District: Ph: 9390508999

23..Akula Srinivasarao, s/o.not known,
R/o.Kundavari Kandrika, Pathapadu,

Vijayawada Rural Mandal, NTR District.
Ph: 8332929497

... Respondents
AFFIDAVIT
IN COMPLIANCE WITH RULE 10(a c) & (e) OF
. THE PUBLIC INTEREST YITIGATION RULES, 2015
I Pilli Surendra Babu, S/ o:Nagaiah, Age 41 years, Gecupation: Ex-Arm:
Social Activist, R/ o.Kesarapalli Village, Gannavaram Mandal, Krishna District,

Andhra Pradesh, now havmg temporanly come down to Amaravathi, do hereby

solemnIy affirm and sincerely state on oath as follows:

0 S
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2. I respectfully state that I have no personal gain, private motive oroblique

reason in filing the present Public Interest Litigation.

3.  Ihereby undertake to pay costs as ordered by the Court, if it is ultimately
held that the petition is frivolous or has been filed for extraneous consideration

or that it lacks bonafides.

4. B hereby undertake that I will disclose the source of my information,
leading to the filing of the Public Interest Litigation, if and when called upon by
the Court, to do so.

5. I hereby undertake that I will disclose the source of my information,

leading to the filing of the Public Interest Litigation, if and when called upon by

the Court, to doso.

6 I hereby undertake that in case I seek to withdraw the petition or if I failed
to attend the case by myself or through my advocate, I will bear the cost incurred

v <

by the respondent and pay such amount of additional costs as nray be imposi:d in

the discretion of the Court.

Sworn and signed before me Q

on thisthe day of February, 2023 Deponent
atAmaravathi. :

Before me

Advocate::Amaravathi
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VERIFICATION STATEMENT
I, Pilli Surendra Babu, S/o0.Nagaiah, Age 41 yeai's, Occupation: Ex-Army,
Social Activist, R/o.Kesarapalli Village, Gannavaram Mandal, Krishna District,
Andhra Prad.esh, being the petitioner herein, do hereby verify and state that the
contents of the ébove paras of the affidavit filed in support of the Writ Petition
are true to my personal knowledge and are based on legal advice and are believed

to be correct.

- Hence, verified at Amaravati on this the day of February, 2023.

Counsel for the Petitioner Deponent
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MEMORANDUM OF INTERLOCUTORY APPLICATION

(Under Section 151 of C.P.C)

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH

AT AMARAVATHI

1.A.No. of 2023
In

"W.P.(PIL) No. of 2023

Between

) Pﬂh Surendra Babu, S/o. Nagalah
Age 41 years, Occupation: Ex-Army, Social Actmst
R/o.Kesarapalli Village, Gannavaram Mandal,
Krishna District, Andhra Pradesh,
Phone: 9640141199, Pin: 521102,

Bank A/c.No.20015914022, Bank Name: 8.B.L., Reddygudem.

Aadhar Card No: 4177 4802 6678,
PAN No: ANLPP8069N '

Emall ID surendrababu.pilli@gmail.com

AND

1. Union of India,
Rep. by Secretary to the Govt. of India,
Rashtrapathi Bhawan,
New Delhi — 110 004.

2. The Principal Secretary, ' :
Ministry of Environment, Forest and Chmate Change,
Indira Paryavaran Bhawan, Jorbagh Road,

New Delhi - 110 003.

3. The State of Andhra Pradesh,
Rep. by its Chief Secretary,
4th Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.
N/ ' S o
4. The Principal Secretary,
Revenue Department,
4t Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur D1smct A.P

5. The Director General of Police,
Vigilance & Enforcement;

NTR Administrative Block, Pandit Nehru Bus Station, -

. Vijayawada — 520 013.
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6. The Addl. Director General of Police,
CBCID, Police Head Quarters,
- Mangalagiri, Guntur District.

7. The Member Secretary, :
Andhra Pradesh Pollution Control Board,
APPCB D.No.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipeét, .
Vijayawada — 520 010. :

8. The Director, '
Department of Mines & Geology, ,
- Ibrahimpatnam, Vijayawada, NTR District.

9. The Director,
Special Enforcement Bureau,
Police Head Quarters, :
Mangalagiri, Guntur District.

10. The Principal Secretary, _
Water Resources Department,,
Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.

11. The Engineer-in-Chief, Irrigation,
Water Resource Department,
Governorpet, Vijayawada.

12. The Collector and District Magistrate,
Krishna District, Machilipatnam.‘

13. The Collector and District Magistrate,
NTR Vijayawada District, Vijayawada.

3 0 .

14. The Regional Vigilance and Enforcemex?t Officer,
Vigilance and Enforcement Department,
Vijayawada, NTR District.

15. Buddi Bhuvindarao @ Kali, S/o.Satyanarayana,
Suram Palli Village, Gannavaram Mandal,
Krishna District. :

16. Dandamudi Sai Krishna Chowdary, S/0.Ramakrishna,
R/o0.Keesara Village, Kanchikacherla Mandal, .
NTR District. Ph:8897505319
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17. Kareem Khan, S/o.Babu Khan,
R/0.H.No.6-88/1, Rampur, Dharma Sagar Mandal,
Warangal, Telangana 506 151,
Ph:8555961061

18. Inkollu Sunil Kumar, S/o.Sivaji,
R/0.D.No.3~77, Bejathpuram Village,
Tadikonda Mandal, Guntur District.

Ph: 9948252849

19. Chalivendra Ramakrishna, S/o.not known,
R/o0.Nandamuru Village, Unguturu Mandal,
Krlshna District. Ph: 8179194479

20. Pothuraju Madhava, S/0.Seshaiah,
R/0.0Opp: Rice Mill, Kothurn, Tadepalli,
Vijayawada Rural Mandal, NTR District.
Ph: 9700908499

21. Vuyyuru Gopalrao, S/o. Rancralah
R/o0.Beside Mee-seva Centre
Kothuru, Tadepalli,
" Vijayawada Rural Mandal, NTR District.

Ph: 9490148424

22, Dhulipalla Purnachandra Rao, S/o.Devendra Rao,
R/o.Nynavaram Village, Vijayawada Rural Mandal
NTR District. Ph: 9390508999

23. Akula Srinivasarao, s/o.not known,
R/c6.Kundavari Kandrika, Pathapadu,
Vijayawada Rural Mandal NTR District,
. Ph: 8332929497

... Respondents

For the reasons stated in the accompanying affidavit, filed in support of

writ petition, the petitioner herein prays that the Hon’ble High Court may be
pleased to direct the Respondent authorities to subm1t the action taken . report

to this Hon’ble Court, on the peunoners representa’uons dated 21.11.2022,

pending disposal of the main writ petition, and to pass such other order or

orders as this Hon’ble Court may deein fit and proper in the circumstances of

the case.
Améravathi
' Pob, b r o

Dt. /4.02.2022 Counsel for the Petitioner
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" Fied by:
Paleti VR.Maheswara Rao (23013)

Counsel for the Petitioner
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MEMORANDUM OF INTEP\;LOCUTORY APPLICATION

(Under Section 151 of C.P.C)

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH.

AT AMARAVATHI

1.A.No. of 2023
' In
W.P.(PIL) No. of 2023

Between: -
Pilli Surendra Babu, S/o0.Nagaiah,

Age 41 years, Occupation: Ex-Army, Social Activist,
R/0.Kesarapalli Village, Gannavaram Mandal,

' Krishna District, Andhra Pradesh,

Phone: 9640141199, Pin: 521102, .
Bank A/c.No0.20015914022, Bank Name: S.B.L, Reddygudem.
Aadhar Card No: 4177 4802 6678,

PAN No: ANLPP8069N

Email ID: surendrababu.pilli@gmail.com

AND

1. Union of India, _
Rep. by-Secretary to the Govt.of India,
Rashtrapathi Bhawan,

New Delhi — 110 004.

2. The Principal Secretary,

Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jorbagh Road,
. New Delhi ~ 110 003.

3. The State of Andhra Pradesh,

" Rep. by its Chief Secretary,
4t Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.

(o] (o]
4. The Principal Secretary,

Revenue Department,
4t Block, Secretariat, Velagapudi, -
Amaravathi — 522 503, Guntur District, A.P.

5. The Director General of Police, -
Vigilance & Enforcement,
" NTR Administrative Block, Pandit Nehru Bus Station,
Vijayawada — 520 013.

147

... Petitioner


mailto:surendrahabu.pilli@gmail.com

6. The Addl. Director General of Police,
CBCID, Police Head Quarters,
Mangalagiri, Guntur District.

7. The Member Secretary,
Andhra Pradesh Pollution Control Board,
APPCB D.No.33-26-14 D/2, Near Sunrise Hospital, .
Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet,
Vijayawada — 520 010. : .

8. The Director,
Department of Mines & Geology,
Ibrahimpatnam, Vijayawada, NTR District.

9. The Director,
Special Enforcement Bureau,
- Police Head Quarters,
Mangalagiri, Guntur District.

10. The Principal Secretary,
Water Resources Department, -
Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.

11. The Engineer-in-Chief, Irrigation,
Water Resource Department,
Governorpet, Vijayawada.

12. The Collector and District Magistrate,
Krishna District, Machilipatnam.

13. The Collector and District Magistrate,
NTR Vijayawada District, Vijayawada.

o

14. The ﬁegional Vigilance and Enforcement Officer,
" Vigilance and Enforcement Department,
Vijayawada, NTR District.

15. Buddi Bhuvindarao @ Kali, S/o.Satyanarayana,
Suram Palli Village, Gannavaram Mandal,
Krishna District.

16. Dandamudi Sai Krishna Chowdary, S/é.Ramakrishna,
R/0.Keesara Village, Kanchikacherla Mandal,
NTR District. Ph:8897505319
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17. Kereem Khan, S/o.Babu Khan,

R/0.H.Na.6-88/1, Rampur, Dharﬁla Sagar Mandal,
Warangal, Telangana 506 151, Ph:8555961061

18. Inkolu Sunil Kumar, S/o.Sivaji,
R/0.D.No.3-77, BeJathpuram Village,
Tadikonda Mandal, Guntur District.
Ph: 9948252849

19. Ckalivendra Ramaktishna, S/o.not known,
R/o0.Nandamuru Village, Unguturc Mandal,
Knshna District. Ph: 8179194479

* 20. Pothuraju Madhava, S/0.Seshaiah,

R/0.0Opp: Rice Mill, Kotauru, TadeDalll,

- Vijayawada Rural Mandal, NTR District.

Ph: 9700908499

21. Vuyyuru Gopalrao, S/o. Rangalah
R/o.Beside Mee-seva Centre,
Kothuru, Tadepalli, '
Vijayawada Rural Mandal, NTR District.
Ph: 9490148424

22, Dhulipalla Purnachandra Rao, S / a.Devendra Rao,
R/0.Nynavaram Village, ViJayawad.L Rural Mandal,
NTR District. Ph: 9390508999

23. Akula Slinivasarao s/o.not known,
R/o.Kundavari Kandrika, Pathapadu,
Vijayawada Rural Ma_ndal NTR District.
Ph: 8332929497

... Respondents

For the reasons stated in the accompanying affidavit, filed in support of
writ petition, the petitioner herein prays that the Hon'ble High Court may be
pleased to direct the Respondent authorities to forthwith take steps to stop the
illegal miningactivities conducting on the bunds of Polavaram Right Canal in

united Krishna District, pending disposal of the main writ petition, and to pass

such other order or orders as this Hon’ble Court may deem fit and I

Amaravathi

NW

Pt. /4.02.2022 ' " Counsel for the Petitioner
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Filed by:
Paleti V.R.Maheswara Rao (23013)
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MEMORANDUM OF INTERLOCiJTORY APPLICATION
(Under Section 151 of C.P.C)

IN THE HIGH COURT OF JUDICATURE OF ANDHRA PRADESH
AT AMARAVATEIT :

1.A.No. of 2023
In
W.P.(PIL) No. of 2023

Between:

Pilli Surendra Babu, S/0.Nagaiah,

-Age 41 years, Occupation: Ex-Army, Secial Activist,
R/0.Kesarapalli Village, Gannavaram Mandal,

Krishna District, Andhra Pradesh, -

Phone: 9640141199, Pin: 521102,

Bank A/c.N0.20015914022, Bank Name: S.B.L Reddygudem
Aadhar Card No: 4177 4802 6678,

PAN Nc: ANLPP8069N

Email ID: surendrababu.pilli@gmail.com

AND

1. Union of India,

Rep. by Secretary to the Govt. of India,
Rashtrapathi Bhawan,
New, Delhi — 110 004.

... Petiioner

2, The Principal Secretary,
Ministry of Environment, Forest and Climate Change, -
Indira Paryavaran Bhawan, Jorbagh Road,
New Delhi — 110 003.

" g.'The State of Andhra Pradesh,

Rep. by its Chief Secretary,

4t Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.

0.

(¢]

4. The Prilicipal Secretary,
Revenue Department,
4% Block, Secretariat, Velagapudi,
Amaravathi — 522 503, Guntur District, A.P.

5. The Director General of Police,
Vigilance & Enforcement,
NTR Administrative Block, Pandit Nehru Bus Stanon,
Vijayawada — 520 013.
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6. The Addl. Director General of Pdlice,
* CBCID, Police Head Quarters, -
Mangalagiri, Guntur District.

7. The Member Secretary,
. Andhra Pradesh Pollution Control Board,
APPCB D.No.33-26-14 D/2, Near Sunrise Hospital,

Pushpa Hotel Centre, Chalamalavari Street, Kasturibaipet,

Vijayawada —- 520 o10.

8. The Director; _
Department of Mines & Geology,
Ibrahimpatnam, Vijayawada, NTR District.

9. The Director,
Special Enforcement Bureau,
. Police Head Quarters,
Mangalagiri, Guntur District.

10. The Principal Secretary,
Water Resources Department,
Secretariat, Velagapudi, '
Amaravathi — 522 503, Giintur District, A.P.

11. The Engineer-in-Chief, Irrigation,
Water Resource Department,
Governorpet, Vijayawada.

12. The Collector and District Magistrate,
Krishna District, Machilipatnam.

13. The Collector and District Magistrate,
NTR Vijayawada District, Vijayawada.

o . o

14. The Regional Vigilance and Enforcement Officer,
Vigilance and Enforcement Department,
Vijayawada, NTR District. .

15. Buddi Bhuvindarao @ Kali, S/ o.Satyanarayana,
Suram Palli Village, Gannavaram Mandal,
Krishna District.

16. Dandamudi Sai Krishna Chbwdary, S/ o.Rémakrishna';

R/o.Keesara Village, Kanchikacherla Mandal,
NTR District. Ph:8897505319
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17. Kareem Khan, S/o0.Babu Khan,
‘R/0.H.No.6-88/1, Rampur, Dharma Sagar Mandal,
Warangal, Telangana — 506 151, Ph:8555961061

18. Inkollu Sunil Kumar, S/e.Sivaji, .
R/0.D.No.3-77, Bejathpuram Village,
Tadikonda Mandal, Guntur District.
Ph: 9948252849

19. Chalivendra Ramakrishna, S/o.not known,
R/o0.Nandamuru Village, Unguturu Mandal,
Krishna District. Ph: 8179194479

20. Pothuraju Madhava, S/o.Seshaiah,
. R/0.0pp: Rice Mill, Kothuru, Tadepalli,
Vijayawada Rural Mandal, NTR District.
Ph: 9700908499

21. Vuyyuru Gopalrao, S/0.Rangaiah,
R/o.Beside Mee-seva Centre,
Kothuru, Tadepalli, -
Vijayawada Rural Mandal, NTR D1str1ct

Ph: 9490148424

- 22, Dhulipalla Purnachandra Rao, S/o.Devendra Rao,
R/o0.Nynavaram Village, V1Jayawada Rural Mandal,
NTR District. Ph: 9390508999

23. Akula Srinivasarao, s/o.not known,
R/o.Kundavari Kandrika, Pathapadu,
Vijayawada Rural Mandal, NTR District.

Ph: 8332929497 R 3
... Respondents

For the reasons stated in the accompanying affidavit, filed in support of
writ petition, the petitioner herein prays that the Hon’ble High Court may be
pleased to direct the Respondént authorities to conduct physical verification to
the illegal mining areas on ‘the bunds of Polavaram Canal and arrange their
‘staff to stop illegal mining on Y the bunds of Polavaram nght Canal, pending
disposal of the main writ petition, and to pass such other order or orders as
this Hon’ble Court may deem fit and proper in the circumstances of the case.

Ama;avdthi
, o ] PVK Ot ¥
. Dt 1y .02.2022 ' R Counsel for the Petitioner
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Filed by:
Paleti VR Maheswara Rao (23013)
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1) Photographs of illegal mining on
polavaram right canal dt : 13-03-2023, 14-03-2023

Vijayawada
Dt : 14-03-2023
To
The Principal Secretary,
Water resource department,
Secretariat,
Velagapudi, Amaravathi.

From

Pilli Surendrababu

S/o Nagaiah,

Kesarapalli Village,
Gannavaram Mandal,
Krishna Dist, Ph : 9640141199

Sub :- About illegal mining on polavaram right canal - Action request
regarding.

I have filed a public interest litigation wide W.P (PIL) No 19 of 2023 before the
Hon’ble Highcourt secking for a direction to stop the illegal mining goingon on the
polavaram right canal in united krishna district.

It is further submitted that the above matter came up for adjudication before the
Hon’ble court on 06-03-2023, after hearing the Hon’ble highcourt pleased to pass order
that the authorities shall ensure that there is no illegal mining on the bunds of polavaram
right canal in krishna district.

It is further submitted that even after the orders of the Hon’ble Highcourt the ille-
gal mining on the bunds of polavaram right canal is still going on today at Kotturu,
Nynavaram villages of vijayawada rural mandal and at Balliparru, Gollanapalli,
Chikkavaram of Gannavaram Mandal. It is nothing but wilful, deliberately flouting the
orders of the Hon’ble highcourt and it is punishable under sections 10 to 12 of the con-
tempt of courts act 1972. It clearly establishes the wilful disobedience of the authorities
and admitted contempt.

Irequest your kind authority to take steps to stop the illegal ﬁ:ining goingon on the
bunds of polavaram right canal at the above areas.

Yours

2) Orders of the Hon’ble Highcourt dt : 06-03-2023
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Vijayawada

' Dt : 14-03-2023

To

The Engineer-in-Chief, Irrigation,

Water Resource Department,

Governerpet, Vijayawada.

From

Pilli Surendrababu

S/o Nagaiah,

Kesarapalli Village,
Gannavaram Mandal,
Krishna Dist, Ph : 9640141199

Sub :- About illegal mining on polavaram right canal - Action request
regarding.
Sir,

I have filed a public interest litigation wide W.P (PIL) No 19 of 2023 before the
Hon’ble Highcourt seeking for a direction to stop the illegal mining goingon on the
polavaram right canal in united krishna district.

It is further submitted that the above matter came up for adjudication before the
Hon’ble court on 06-03-2023, after hearing the Hon’ble highcourt pleased to pass order
that the authorities shall ensure that there is no illegal mining on the bunds of polavaram
right canal in krishna district.

It is further submitted that even after the orders of the Hon’ble Highcourt the ille-
gal mining on the bunds of polavaram right canal is still going on today at Kotturu,
Nynavaram villages of vijayawada rural mandal and at Balliparru, Gollanapalli,
Chikkavaram of Gannavaram Mandal. It is nothing but wilful, deliberately flouting the
orders of the Hon’ble highcourt and it is punishable under sections 10 to 12 of the con-
tempt of courts act 1972. It clearly establishes the wilful disobedience of the authorities
and admitted contempt.

Irequest your kind authority to take steps to stop the illegal mining goingon on the
bunds of polavaram right canal at the above areas.

Yours

Enclosed : _Q S

1) Photographs of illegal mining on
polavaram right canal dt : 13-03-2023, 14-03-2023

2) Orders of the Hon’ble Highcourt dt : 06-03-2023




CELL : 99633 33332

Flat No : 21, Road No :8,

. Sector 1, Lotus Land Mark,
W2l Ayodhyanagar, quyawadq 03.
29/ advocatepaletimahesh@gmail.com

. PALETI V.R. MAHESWARARAO ;

. ’B.ech,LLB, LLM (Corporate Law),
" PGD in Criminal Law & Forensic
Science (NALSAR),
ADVOCATE, :
HIGH COURT OF ANDHRA PRADESH -

-To Date: 27.03.2023

Sasibhushan Kumar,

3 cipal Secretary, Water Resources Department,
e etariat, Velagapudi, Amaravathi —522 503,
Sntur District, A.P.

Netarialt
Sub:- Contempt Notice in WP(PIL) No.19 of 2023 — Reg.

X HeH¥

- A
Under the instructions of ‘my client Pilli Suiremdra Babu, S/o0.Nagaiah,

petitioner in WP (PIL) No.19 of 2023, I do hereby issue the following Contempt

. Notice to you:

It is stated by my client that my client has filed the above stated WP(PIL)
No.19 of 2023 before the Hon’ble High Court of A.P. at Amaravati, for a Writ of
Mandamus, seeking a direction from the Hon’ble High Court to stall the illegal
mining on the Polavaram Canal Bund in the Krishna District by unauthorized

persons.

It is stated by my client the above stated writ petition .came up for-
adjudication before the Division Bench of the Hon’ble High Court on 06.03.2023,
wherein the Hon’ble Court, while directing the Counsel for the Petitioner to take
out Personal:Notices and as well as further directed that the respondents 10 and
11 shall file counters along with the comprehensive report on issue of illegal

mining over.the subject area by the next date of hearing..
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Zga. - PALETI VLR, MAHESWARARAO
. . ’BTech,LLB, LLM (Corporate Law),
{ " PGD in Criminal Law & Forensic
Science (NALSAR),
ADVOCALTE, ’ : R\ -
HIGH COURT OF ANDHRA PRADESH

CELL : 99633 33332
Flai No: 21, Road No :8,
i\ Sector 1, Lotus Land Mark,
4 Ayodhyanagar, Vijayawdda - 03.
7/ advocatepalefimahesh@gmail.com

It is further stated by my client that the Hon’ble High Court was pleased to
direct the Respondents 10 and 11 to ensure that there is no illegal minin on the’
bunds of Polavaram Right Canal in united Krishna District, it is further stated by
my client though the Hon’ble High Court had directed the respondents 10 and 11,
you being the respondent No.10 i.e., Sashibhushan Kumar, did not consider the
direction of the Hon’ble High Court, dt.06.03.2023 by not curtailing the illegal
mining on the bunds of the Polavaram Right Canal in United Krishna District.

It is further stated by my client that my client himself had submitted a
Request, dt.14.03.2023 by entlosing the photographs of illegal mining,
dt.13.03.2023 and 14.03.2023 along with the orders of the Hon’ble Court, -
dt.06.03.2023, bringing the fact that the illegal mining is ongoing, but not
curtailed nor stopped by the unauthorized persons, in spite of the same, your
‘kind authority did not initiate any coercive action pursuant to the orders of the
Hon’ble High Court and the representation of my client, dt.14.03.2023, which
clearly amounts to flouting/deliberately flouting the orders of the Hon’ble High
Court by way of disobedience which comes under the clutches of Section 10 to 19
of the Contempt of Courts Act.

Basing on the above submissions made by my client, I call upon your kind
authority to forthwith implement the orders of the Hon’ble High Court in the
above stated writ petition curtailing the illegal mining on the bunds of Polavaram
Right canal in the united Krishna District, sorry to say, if your kind authority fails
to implement the order of the Hon’ble High Court, be ready to face the legal -
consequences that would be instigated against you by my client under the
provisions of Section 10 to 12 of the Contempt of Courts Act, for which, you will

be held responsible for the same.

(Paieti V.R'.Maheswara Rao) .
Counsel for the Petitioner

158



mailto:advocaiepalefimahesh@gmail.com

CELL: 998633 33332

Flat No: 21, Road No :8,

Secior 1, Lotus Land Mark,

- Ayodhyanagar, Vijayawdda - 03.
" advocatepalelimahesh@gmail.com

" PALETI V.R. MAHESWARARAO | . zzem
-'B.Tech, L.L.B., LL.M (Corporate Law), /i

' ".PGD in Criminal Law & Forensic
Science (NALSAR),

ADVOCATE, : ¥
HIGH COURT OF ANDHRA PRADESH *. \&

(RN

To Date: 27.03.2023

C.Narayana Reddy,
' Engineer-in-Chief, Irrigation,
Water Resource Department,
Governorpet, Vijayawada.

Sub:- Contempt Notice in WP(PIL) No.19 of 2023 — Reg.’
)

Under the instructions of my client Pilli Suiremdra Babu, S/o0.Nagaiah,
‘petitioner in WP (PIL) No.19 of 2023, I do hereby issue the following Contempt

Notice to you:

It is stated by my client that my client has filed the above stated WP.(PIL)
No.19 of 2023 before the Hon’ble High Court of A.P. at Amaravati, for a Writ of.
Mandamus, seeking a direction from the Hon’ble High Court to stall the illegal
mining on the Polavaram Canal Bund in the Krishna District by unauthorized

persons.

It is stated by my client the above stated writ petition came up for
adjudication before the Division Bench of the Hon’ble High Court on 06.03.2023,
wherein the Eon’ble Court, while directing the Counsel for the Petitioner to take
out Personal Notices and aé well as further directed that the respondents 10 and
~ 11 shall ﬁle counters along with -the comprehen31ve report on 1ssue of 111ega1

"mining ove =biagt area by the. riext date of hEarlng U
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It is further stated by my client that the Hon’ble High Court was pleased to
direct the Respondents 10 and 11 to ensure that there is no illegal mining on the

bunds of Polavaram Right Canal in united Krishna District, it is further stated by
my client though the Hon’ble High Court had directed the respondents 10 and 11,

you being the respondent No.11 i.e.,, C.Narayana Reddy, did not consider the
direction of the Hon’ble High Court, dt.06.03.2023 by not curtailing the illegal
mining on the bunds of the Polavaram Right Canal in United Krishna District.

It is further stated by my client that my client himself had submitted a
Request, dt.14.03.2023 by enclosing the photographs of illegal mining,
dt.13.03.2023 and 14.03.2023 along with the orders of the Hon’ble Court,
dt.06.03.2023, bringing the fact that the illegal mining is ongoing, but not
curtailed nor stopped by the unauthorized persons, in spite of the same, your
kind authority did not initiate any coercive action pursuant to the orders of the
Hon’ble High Court and the representation of my client, dt.14.03.2023, which
clearly amounts to flouting/deliberately flouting the orders of the Hon’ble High
Court by way of disobedience which comes under the clutches of Section 10 to 12
of the Contempt of Courts Act.

Basing on the above submissions made by my client, I call upon your kind
authority to forthwith implement the orders of the Hon’ble High Court in the
above stated writ petition curtailing the illegal mining on the bunds of Polavaram
Right canal in the united Krishna District, sorry to say, if your kind authority fails
to implement the order of the Hon’ble High Court, be ready to face the legal
consequences that would be instigated against you by my client under the
provisions of Section 10 to 12 of the Contempt of Courts Act, for which, you will
be held responsible for the same.

(Paleti V.R.Maheswara Rao) -
- Counsel for the Petitioner -

160


mailto:advocatepaletimahesh@gmail.com

lllegal Mining on the Bund of Polavaram Right Canal at
Phiryadi Nainavaram Village, Vijayawada Rural

.Andhra Pradesh, Date : 13.03.2023
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lllegal Mining on the Bund of Polavaram Right Canal at
Phiryadi Nainavaram Village, Vijayawada Rural ,
Andhra Pradesh, Date : 14.03.2023
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lllegal Mining on the Bund

of Polavaram Right Canal
at Gollanapalli Village, Gannavaram Mandalam,
Andhra Pradesh, Date : 28|

03.2023
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Illegal Mining on the Bund of Polavaram Right Canal at

Chikkavaram Village, Gannavaram Mandalam,
Andhra Pradesh, Date : 28.03.2023
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lllegal Mining on the Bund of Polavaram Right Canal at
Gollanapalli Village, Gannavaram Mandalam,
Andhra Pradesh, Date : 28.03.2023
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lllegal Mining on the Bund of Polavaram Right Canal at

Kotturu Tadepa-lli‘Vi'IIag.e, Vijayawada Ruralj.'

Andhra Pradesh, Date : 27.03.2023
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lllegal Mining on the Bund of Polavaram Right Canal

at Gollanapalli Village, Gannavaram Mandalam,
Andhra Pradesh, Date : 28.03.2023
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TRANSLATION
Non stop mining 30ing on.
Mining mafia is raging in Kothuru Tadepalli of Vijayawada Rural Mandal. Despite the National Green
Tribunal's inquiry committee on illegal mining in the village, the digging is not stopping, in fact, the
day after the sub collector and the committee members came and went for the investigation, the .
illegal mining was the subject of discussion in the village. The mafia is carrying out illegal excavations
without even counting the officials.
* A raging mafia
* Unceasing excavations by Green Tribunal Committee

* Irregulars who do not account for sub ccllector coming and going

Vijayawada Rural, March 22: Kothur. Encroachment mining has been going on for some time in

‘Tadepalli. lllegal excavations are being carried out in the forest area of Polavaram canal, hill and

assigned lands. Excavation is going on everywhere in the village boundaries. As the authorities are
not paying attention, the soil mafia is facing nothing.

* Investigation of illegality by authorities

There is nothing to say about the complaints received by the authorities. Fed up with this, a retired
Army employee lodged a complaint with the National Green Tribunal against illegal mining in the

village. On complaint

In fact the green tribunal intervened and set up an inquiry committee on the excavations. Principal
Conservator of Forests is on the inquiry committee. As part of the investigation three days ago, Sub
Collector Singh, Forest Department FRO Srinivasulu Reddy, -DSO Flying Squad Trimurthulu, Pollution
Control Board officials, Tehsildar P. Jahnavi toured the village.. On this occasion, the officials who
investigated the illegal mining gathered together with the local officials to investigate again in three
or four days. Everyone said that the mining mafia in the village will be stopped in this order

felt
Officers are not eounted

Mafia mafia, who does not consider complaints and authorities, is doing their work by saying that
they are stopping us. From the day after the inquiry committee came and went, they began to dig
the soil of Polavaram canal voluntarily and collect money. A complaint was sent from the village
directly to the sub collector about the digging going on for two days. Officials went to the areas

.-..where excavatiors are. being. carried: out. The mlnmg illegals who received the lnformatlon that they

; _ :.-were commg left from there. it is’ noteworthy that the authorities are turning back. The- \ullagers

'want the cooperatnon of hlgh Ievel ofﬁualt to stop lllegal mmlng
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